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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 09, 2003/Agrahayana 18, 1925 (Saka)

The Lok Sabha met at
Eleven of the Clock

(MR. SPeaxER in the Chair)

[Transiation]

KUNWAR AKHILESH SINGH (Maharajganj, U.P.) : Mr.
Speaker, Sir, the Central Government are adopting
discriminatory attitude in procurement of paddy of tarmers in
UP. Procurement specifications have been relaxed in many
states in the country whereas no relaxation has been given
in UP and Bihar....(Interruptions)

MR. SPEAKER : All of you are aware that many a times
I have urged in the House that no one can raise one's point
during Question-Hour. You should raise these issues after
the Question-Hour is over.

...(Interruptions)

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir, since it
is a very serious issue, therefore, | have given notice for
Suspension of Question-Hour. It involves 10 crore farmers of
Uttar Pradesh and farmers of Bihar are also involved in it.
The Central Government are playing politics in this
regard...(Interruptions)

MR. SPEAKER : It is not such an issue which entails
Suspension of Question Hour.

...(Interruptions)

MR. SPEAKER : | understand your problem, you may
speak on this issue during Zero Hour. Do not speak now, | will
give you an opportunity after Question Hour.

...(Interruptions)

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Mr.
Speaker, Sir | want to raise an important issue, therefore, |
should be listened to. My issue concerns national

security... (Interruptions)

MR. SPEAKER : That is why, | said that | would give you
an opportunity to speak during Zero Hour.

...(Interruptions)

SHRI PRABHUNATH SINGH : Please listen to me for
two minutes....(Interruptions)

MR. SPEAKER - What do you want to talk right now?
....(Interruptions)

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir, Uttar
Pradesh is being given step-motherly treatment.
...(Interruptions)

[English]

SHRI K. YERRANNAIDU (Srikakulam) : Mr. Speaker,
Sir, | do not want to disturb the Question Hour, but we have
given notice on an important matter regarding admission in
medical colleges. The students are suffering not only in Andhra
Pradesh, but also in West Bengal...(Interruptions)

[Translation]

MR. SPEKAER : | would like to request all those who
have given Notices for Adjournment.

....(Interruptions)

SHRI RAM VILAS PASWAN (Hajipur) : Sir, |, too have
given a notice regarding freedom of press in Tamil
Nadu...(Interruptions)

MR. SPEAKER : | have requested everyone which
includes you also. | would take decision on Notices of the
Members after Question Hour. Till then, the Question Hour
should continue. Prabhunath ji, | have told you aiso that |
would give you the first opportunity to speak. Then you can
convey your concern. | would permit you to speak during
Zero Hour.

....(Interruptions)

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir,
despatch of confidential documents by ex-DGP, Bihar to the
State Government on 5.12.2003 created sensations

...(Interruptions)
MR. SPEAKER : You raising it during the Zero Hour.
...(Interruptions)

SHRI PRABHUNATH SINGH : That report revealed the
receipt of arms from Pakistan's secret agency,

ISI... (Interruptions)

MR. SPEAKER : Prabhunath ji, what is the need of it? |
have not yet allowed him to speak. | would allow him to speak
during Zero Hour. The Question Hour has just started.

....(Interruptions)
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11.02 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Rural Development Schemes

+

*101. SHRI ADHIR CHOWDHARY :
DR. CHARAN DAS MAHANT :

Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) whether despite increasing the financial
provisions the Government has been loging control over a
host of schemes aimed at upgrading the rural sector as
mentioned in the 'Statesman’ dated 15.9.2003;

(b) whether the funds meant for rural development
schemes are underutilized/diverted by State Governments;

(c) if so, the facts, the details and the reasons
therefor State-wise; and

(d) the steps proposed to be taken by the
Government to ensure implementation of various rural
development schemes effectively?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. PATIL) :
(a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) The report appearing in the Statesman dated
15.09.2003 is not based on facts. The Government have
instituted an in-built monitoring mechanism in the guidelines
of each Scheme so as to ensure that the objectives of the
scheme are achieved by their implementation.

The percentage utilization of funds to total allocation
during the period 1999-2000 to 2002-2003 was 89%, 93%,
82% and 106% respectively. As per the guidelines of Rural
Development Programmes, the States/UTs can also carry
forward 15% of the total allocation to the following financial
year.

With a view to ensuring that the benefits of the rural
development schemes reach the targeted persons. the
Ministry has put in place a comprehensive system of
monitoring the implementation of the programmes, including
utilization of funds, through mechanisms such as periodic
review meetings by the Minister of Rural Development with
State authorities, visits to the field by officers of the Ministry of
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Rural Development (Area Officers Scheme), meetings of the
Performance Review Committee, Periodic Progress Reports
from State Government, Concurrent and Quick Evaluation of
Programmes etc. Vigilance and Monitoring Committees at
State and District levels has been reconstituted recently with
greater role for Members of Parliament. Other monitoring
initiative includes District Level Monitoring for verification of
assets and verification of programme implementation by
National Level Monitors.

[English]

SHRI ADHIR CHOWDHARY : Mr. Speaker, Sir, my
reaction is that the Minister has made a cursory
statement...(Interruptions) Sir, how can | proceed?
....(Interruptions)

MR. SPEAKER : Shri Adhir Chowdhary, you can ask
your question now.

...(Interruptions)
[Translation]

MR. SPEAKER : | would give you priority during Zero
hour.

...(Interruptions)
[English]

SHRI ADHIR CHOWDHARY : Sir, my first reaction is
that the Minister has made a cursory statement because |
have asked for providing information Statewise and that has
not been given.

Sir, it is true that the micro level progress of our country
is largely dependent upon rural development programmes.
as we believe that India begins and ends in villages. in spite
of all endeavours over the years accompanied by special
emphasis put forward in the 1980s, it was further bolstered
by devolution of more financial and administrative powers to
the people so as to'treat the rural poor not as a burden, but as
a resource.

The time has come to re-evaluate as to want kind of
tangible results we have produced so far because diversion
of funds is rampant and siphoning off of funds, in collusion
with the local officers, is taking place regularly. So tar as my
State of West Bengal is concemed. | can say that Panchayati
Raj Institution has become a fountain-head of corruption even
diversion of funds has been reported by CAG also.

MR. SPEAKER : Please ask your supplementary.

SHRI ADHIR CHOWDHARY : Sir, even funds earmarked
for the rural development projects are reported to have been
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diverted to meet the revenue deficit. In West Bengal, the
NGOs. who were assigned to play a simultaneous role in
implementing the rural development projects, have been
debarred from participating by a circular, which stops the
formation of Self-Help Groups.

May | ask the hon. Minister how much funds under
SGSY have been released to the State Govemment of West
Bengal? How many BPL families have so far been covered?
So tar as Central allocation is concemed, how much funds
under SGSY, since the inception of the Scheme, have been
released.The CAG has remarked that in spite of replacement
of IRDP under the nomenclature of SGSY no significant
improvement has been made so far over IRDP.

MR. SPEAKER : How many supplementaries do you
want to add?

SHRI ADHIR CHOWDHARY : Sir, the SGSY was aimed
to provide 30 per cent coverage of BPL families in five years.
| would like to know, since the inception of the Scheme, how
many families have been covered under SJSY.

SHRI ANNASAHEB M. K. PATIL : Sir, he has asked
specifically about the funds allocated and released to the
State of West Bengal, particularly under SGSY Scheme. |
can give the latest figures. In the year 2002-03, under SGSY,
the West Bengal Government was given Rs. 90.68 crore, out
of which the expenditure was only to the extent of Rs. 53.55
crore. That is, the performance is to the tune of 58 per cent.
Under other schemes, particularly the SGSRY-| & i, the
performance is to the extent of 58 per cent. Under the Scheme
of |AY, the performance is to the extent of 79 per cent. The
figures that | have given in the reply relate to the whole country.
The hon. Member wanted the detailed information of all the
States, | can forward that information to the hon. Member.

MR. SPEAKER : Shri Chowdhary, this is your
supplementary now.

SHRI ADHIR CHOWDHARY : Sir, my question has not
been answered properly. | have asked the hon. Minister, under
SGSY, which was aimed to provide 30 per cent coverage of
BPL families, how much percentage of coverage has been
provided so far to the BPL families.

Now, | will ask my supplementary. Under the Prime
Minister Gram Swarozgar Yojana, it was envisaged that every
habitation consisting of a population of 1000 would be
connected by all-weather road by the year 2003. | would like
to know whether it has been achieved so far or not. As far as
the State of West Bengal is concemed, how much funds so
far have been released under the scheme and what is the
length of roads that have been constructed and how many

Agrahayana 18, 1925 (Saka)

To Questions 6

habitations covered so far? Under the Rural Accelerated
Water Scheme, how much funds have been released to the
State Government?

Furthermore, the vision of our hon. President s to
provide urban amenities to the rural areas, that is, called
PURA. | would like to know whether the Government has
devised any action plan in this regard.

MR. SPEAKER : If you do not stop asking questions. |
will disallow your supplementary.Please do not force me to
do that. You know how to ask a question. You can not take the
time of the House like this.

SHRI ADHIR CHOWDHARY : Sir, it is related to the
vision of the hon. President of India. | would like 10 know
whether any action plan has been devised by the Government
under the scheme or not.

MR. SPEAKER : Nothing further will go on record on
this question.

SHRI ANNASAHEB M.K. PATIL : Sir, there are so many
questions in his supplementary.

MR. SPEAKER : You can reply to one question only.

SHRI ANNASAHEB M. K. PATIL : He has asked about
the BPL level that has come down. Under SGSY and other
employment generating schemes, the figure for the last three
years was 37.1 per cent.

Now, it has come down to 27.09 per cent.

SHRI ADHIR CHOWDHARY : Sir, | have asked whether
the Government has been able to provide the connectivity by
road by the year 2003 to those habitations consisting of 1000
population. It has not been answered...(Interruptions) What
is this?...(Interruptions) | request you to permit Half-an-Hour
discussion on this Question.

MR. SPEAKER : You can ask for a discussion.

SHRI ADHIR CHOWDHARY : The Speaker may please
consider it.

MR. SPEAKER : | think, | have to permit discussion on
this because there are a number of people who want to ask
supplementaries.

[Translation]

DR. CHARAN DAS MAHANT : Mr. Speaker, Sir, | would
ask only one question, but | would seek your protection.
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Whenever Ministers have got an opportunity to speak they
have alleged that the State Governments, especially States
where their party in not in power have not utilized allocated
funds. And if at all they have done so, they have diverted the
funds. | have sought the list of such States from the Minister
but hon. Minister has not replied to that. So, | urge you to ask
him to lay it here. This is the protection | seek from you.

My next question is, one or two years back hon. Minister
had stated that a Committee consisting of Members of
Parliament will be constituted for monitoring of such schemes.
I would like to know that though orders have been issued for
the creation of such Committee but whether Members have
been given some rights. Whether they have been intimated
to convene their meetings and how many Members have

covered such meeting. If so, let such Members raigse their
hand.

THE MINISTER OF RURAL DEVELOPMENT (SHRI
KASHIRAM RANA) : Mr. Speaker, Sir, though hon. Member
has said that | make lengthy speech but the fact is that | have
given to-the-point reply. Secondly, hon. Member has asked
as to how the funds meant for development schemes are
being utilised and how the people derive benefit from these
schemes. In this regard, | would like to say that Vigilance
Monitoring Committees have been constituted for this
purpose. | am happy to tell you that many a States have
constituted said committees... (Interruptions)

KUNWAR AKHILESH SINGH : Please tell, whether the
Govt. have reviewed its working.

SHRI KASHIRAM RANA : Member of Lok Sabha have
been appointed as Chairmen and Member of Rajya Sabha
as Dy. Chairman. Without pointing out any particular State, |
would like to say that initially many States had not constituted
said Committees. But when we forced them, some to them
constituted Committees. But, my Ministry endeavors setting
up of Vigilance Monitoring Committees and convening their
meetings...(Interruptions). The Committees are responsible
for supervision of ongoing schemes. They are accountable
to it. | would like to say that the Govemment of West Bengal
has not constituted the Committee so far. | have requested
them twice. | would like them to constitute the Committee...
(Interruptions)

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir, thisis a
very serious matter...(Interruptions)

MR. SPEKAER : Why do you create disturbance time
and again? Please sit down, this is no way. You also sit down,
you can ask question when your tum comes. Shri Rattan Lal
Kataria, please ask your question.
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...(Interruptions)

DR. CHARAN DAS MAHANT : Whether the Chief
Minister of Madhya Pradesh is sitting here after submitting
her resignation?...(Interruptions)

SHRI RATTAN LAL KATARIA : Mr. Speaker, Sir, through
you | would like to know as to what the hon'ble Minister said
about the Rural development Ministry... (Interruptions)

SHRI MADAN LAL KHURANA : When their Chief
Minister had been sitting, had they asked him?

MR. SPEAKER : Khuranaiji, you please sit down.
....(Interruptions)

MR. SPEAKER : Ramdas ji, please sit down. No cross
tak please.

SHRI RATTAN LAL KATARIA : Mr. Speaker, Sir, through
you, | would like to know from the hon'ble Minister whether
some States are reluctant to constitute the Vigilance
Committee proposed to be set up for monitoring the financial
assistance given out by the Rural Development Ministry which
totals more than Rs. 70000 crore? If so, what action has been
taken by the department in this regard?

Besides, | would also like to know whether Government
have constituted any monitoring cell to find out the reality
about crores of rupees being given to NGOs through
CAPART or to various NGOs directly? If so, whether such
complaints have been received that some of the NGOs were
provided funds for some specific tasks, but those tasks were
not completed?

SHRI ANNASAHEB M. K. PATIL : Mr. Speaker, Sir, the
question of the hon'ble Member is regarding the States which
have set up Committees for vigilance and monitoring. As per
information available with me, 28 States have conducted the
meetings of such Committees in their various districts, though
meetings have not taken place in all the districts. My Ministry
has been sending reminders to them regarding the districts
where meetings are yet to take place. States have answered
us in this regard. Not only that, we aiso say that if they do not
constitute the Committee then we may also block the funds
being given through the Rural development department. But
we would not like to take that recourse? Therefore, they should
take action.

Secondly, he mentioned about CAPART. Vigilance and
Monitoring in that regard is undertaken through Area Officers.
Not only that, Vigilance and Monitoring s3t up is strong at
district level. We have also taken action wherever we received
reports that things are not working properly.



[Engligh]

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, after
registering my protest at the hon. Minister saying that he will
provide State-wise details of this, if the Members so wants,
when part (c) of the Question specificially asks for State-wise
details, | would like to ask with reference to part (d) of the
Question, why the answer refers only to bureaucratic
monitoring and says nothing about more devolution,
Panchayat-based district planning or implementation through
local bodies. Does this not refiect the very casual approach
of the Ministry towards the implementation of Part 1X of the
Constitution and the complete ignoring of the 37th Report of
the Standing Committee on this subject?

[Translation]

SHRI ANNASAHEB M. K. PATIL : Sir, | cannot give details
about what Mani Shankar Ji is saying, but | would like to say
one thing that in his idea, there should be a handbook
wherein there should be state-wise details of democratic
devolution to the States. | have a handbook which mentions
the funds sanctioned, allocated and spent. if he so desires, |
am ready to give him the handbook. | am ready for
that...(Interruptions)

SHRI MANI SHANKAR AIYAR : Hon'ble Minister is
saying that he will provide it if | so desire, whereas it is
contained in the question itself. it should have been replied
in the first instance.

[English]

SHRI PRIYA RANJAN DASMUNSI : Sir, | need your
protection. The Minister has already desired it. How can he
say: “If he so desires"?

SHRI ANNASAHEB M. K. PATIL : We can provide it.
[Translation]

SHRI MANI SHANKAR AIYAR : The answer to the
question should come in writing. it should have been in the

reply itself. The written answer completely ignores part © of
the question, | would like to protest.

SHRI ANNASAHEB M. K. PATIL : No, Sir, he may say
whatever he wants to, but have furnished maximum
information and | am ready to provide stilf more.

[English]

SHRI ADHIR CHOWDHARY : You are totally indifferent
to the sentiment of the Member... (Inferruptions)

Agrahayana 18, 1925 (Saka)
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[Transiation)]

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, hon'ble
Minister has made some comments on the first part of my
question, but the question itself has not been answered. It he
has failled to understand my question, | am ready to ask it
again. The question was whether his Ministry has been
indifferent to 37th report of the Parliamentary Commiittee. And
in his reply, he has mentioned neither Panchayats, nor districts
level planning, nor has he mentioned the taskforce constituted
in the Ministry. They depend compietely on bureaucracy and
the information desired by public representatives are not paid
heed to what the public representatives say are not heard or
ignored. That is why things have come to such a sorry
pass...(Interruptions)

MR. SPEAKER : The matter is quite simple that Member
do not like the dependence on bureaucracy. They desire that
works should be handed over to elected representatives.
Please reply to it. Please tell us whether it is propsed to be
done or not.

SHRI ANNASAHEB M. K. PATIL : Mr. Speaker, Sir, we
definitely want to do that...(Interruptions)

SHRI KASHIRAM RANA : Mr. Speaker, Sir, it is already
being done. Bureaucrats are not in control of all the things.
Hon'ble Member has mentioned about the 37th report. We
are ready to take follow up action and reply accordingly

...(Interruptions)

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, | would
like to bring it to the attention of the hon‘ble Minister that he
has made the MPs, Chairpersons of the Committees set up
to monitor the utilisation of funds provided by the Rural
Development Ministry. | have held a number of meetings in
the three months 8o far, after the meetings | have come to the
conclusion that there is no point in attending these meetings
since no action is taken against anybody regarding the matters
which we bring to their notice. | am nct pleading for others |
wish to put my point. | informed in writing to the hon. Minigver
that in 1997 | was urged upon to get a bridge constructed in
my constituency involving an expenditure of rupees 20 lakh
and the amount was sanctioned. Initially a sum of rupees 15
lakh was demanded for it but later on an additional amount of
rupees 5 lakhs was also sought and | thus sanctioned rupees
twenty lakh for it but the said bridge has not been constructed
till date. Now, as Chairman of this Committee, when | instituted
an inquiry in this regard, it was revealed that construction of
this bridge would involve an expenditure of rupees 1 crore
27 lakhs. | am not an engineer but would definitely like to
know that on what basis the engineer initially said that the
construction would involve a cost of rupees 15 lakh. Then
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this cost was esclated to rupees 20 lakh and the said amount
was sanctioned, even then the bridge was not constructed.
And now when | became the Chairman of district level
Committee and conducted inquiry in this regard to find out as
to why the bridge was not constructed, it was stated that there
is a need of rupees 1 crore 27 lakh to construct the bridge |
want to know what are the reasons behind it.

Sir, the main reason behind this is that a local MLA
dishonestly got another bridge constructed beside the site
which involved the cost of Rupees 1 crore 30 lakh. Therefore,
they are demanding rupees 1 crore 30 lakhs. | would like to
know that on what basis the engineer earlier made an
estimate ot rupees 20 lakh and now how it has been
increased to rupees 1 crore 30 lakh?....(Interruptions)

MR. SPEAKER : Paswan ji, please ask the question
only.

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, | would
like to know from the hon. Minister whether he would conduct
inquiry by the CBI in this matter and whether there is any
authority with the Union Government through which high level
inquiry could be conducted in this regard.

SHRI KASHIRAM RANA : Mr. Speaker, Sir, | would look
into the entire details in this matter, but | would request the
hon. Member to apprise me of this matter. | would hold a
complete inquiry and would take action, whatever is
required....(Interruptions)

SHR! RAM VILAS PASWAN :What machinery the Gowvt.
have that would enable him to hold inquiry...(Interruptions)

MR. SPEAKER : Paswan ji, hon. Minister has said that
he would-hold a high level inquiry.

SHRiI CHANDRAKANT KHAIRE : Mr. Speaker, Sir, our
hon. Deputy Prime Minister is also present here, | would like
to submit that earlier MPs had demanded that the
Chairmanship of DRDA in the district should be provided to
the MP. At that time Shri Sunder Lal Patwa was hon. Minister,
he accepted this demand but lateron it was put in the cold
storage. Now the Ministry of Rural Development has
appointed an MP as the Chairman of Vigilance and Monitoring
Committee at the district level, as has been told and orders
have also been issued to this effect. But as a Chairman of
Parliamentary Standing Committee of Urban and Rural
Development Ministry, | would like to share my experiences
that we have visited 9 states recently. During this period we
felt that this is being implemented only in one or two States,
remaining States are not implementing it. It is also not being
implemented in my State, Maharashtra. | held meeting twice
in Maharashtra. | wish to submit that all the Centrally
sponsored schemes, not only of the Urban and Rural
Development Ministry but also of other Ministry viz.,
Sarvashiksha Abhiyan...(Interruptions)
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MR. SPEAKER : Khaire ji, please complete your
question. If you ask so lengthy question, other Member would
not get opportunity.

SHRI CHANDRAKANT KHAIRE : Sir, Members of
Parliament are not consulted in the matter of centrally
sponsored schemes....(Intsrruptions)

MR. SPEAKER : Khaire ji, many MPs have to ask
question on this matter, please ask the question.

SHRI CHANDRAKANT KHAIRE : MPs are not consulted
in this regard that is why this should be expanded a little. Not
only Urban and Rural Development but Health Department
should also be involved in it. All the centrally sponsored
schemes which are implemented in our constituencies and
districts should not have the Chairman only from the Urban
or Rural Development Commiittee. Through you. | would like
to make this submission to the hon. Minister. Moreover | also
demand that meetings should be held every three
months....(Interruptions)

MR. SPEAKER : Let them appoint Chairman first.
....(Interruptions)

SHRI CHANDRAKANT KHAIRE : What steps are going
to be taken by the hon. Minister for Monitoring the funds being
released from the Centre under the Centrally Sponsored
Schemes, as the States do not have funds....(Interruptions).
These are important schemes.

SHRI KASHIRAM RANA : Mr. Speaker, Sir, hon.
Member's statement is correct. | would not talk of other
Ministries but would say that a Vigilance Monitoring
Committee has been constituted for the Ministry of Rural
Development. Sir, it is true that despite making requests from
the Centre many States have not constituted Vigilance
Monitoring Committee. We have given ultimatum aiso that
we would take action if they do not constitute the Committee
or donot hold quarterly meetings of the Montiroing
Committee, we would take action in this matter as we do on
audit report before releasing second instalment of the funds.
The Ministry is very serious in this regard and we would take
stern action further, whatever is required. | do not want to
mention the name of those States, as there are so many such
States, which have not constituted the Committees.

[English]
BPL Census

+
“102. SHRI UTTAMRAO PATIL :

SHRI BISHNU PADA RAY :
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Will the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) whether all the States have completed the BPL
Census;

(b) it so, the details and the results thereof:

(c) it not, the time by which the BPL Census is
likely to be completed by the remaining States;

(d) the scoring point established to qualify for BPL
identity;

(e) whether still a large number of rural people
are living below the poverty line and the Union Government
have asked the State Governments to fumish list of such
people;

()] if so, the details of the States which have
submitted list about people living below the poverty line; and

(g) the funds allocated to States and steps taken
to uplift the people living below poverty line?

THE MINISTER OF STATE INTHE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) : (a) to (g)
A Statement is laid on the Table of the House.

Statement

(a) to (g) During each Five Year Plan, the Ministry of
Rural Development conducts a Below Poverty Line (BPL)
Census with a view to identifying households living below
the poverty line who could be assisted under various
anti-poverty Programmes implemented by the Ministry.
Accordingly the States/UTs were advised to identify the BPL
households for assistance during the Tenth Plan and to
complete the BPL Census, 2002 by June 2003. However,
due to the ruling of the Hon'ble Supreme Court on 5th May,
2003, in People's Union for Civil Liberties (PUCL) Writ Petition
No. 196 of 2001, the State Governments have been advised
not to finalise the BPL list until the next hearing of the case.
The results of BPL Census (2002) are to be finalized after
obtaining the directions of the Hon'ble Supreme Court in this
regard.

The identification of the poor in BPL Census 2002 is to
be done through door-to-door survey with hundred percent
coverage in each village. A ‘Score Based Ranking' of each
household indicating their quality of life, based on both
economic and social indicators, has been adopted for the
BPL Census, 2002, in contrast to the ‘income’ approach/the
‘expenditure’ approach involving ‘exclusion criteria’ adopted
in the previous BPL Censuses.
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No scoring point has been prescribed to qualify the
households for BPL identity. The States/UTs are given the
flexibility to decide the cut-off scores for identifying and sub-
categorizing of the households into '‘Poor' and ‘Non-poor'.
The cut-off scores may be uniform or could be varying from
district to district,, block to block and village to village within a
State keeping in view ground realities. The cut-off scores
may be decided after tabulating the data for the entire State.

The estimate of poverty is done by the Planning
Commission based on the Quinquennial Consumer
Expenditure Surveys conducted by the National Sample
Survey Organization (NSSO). According to the estimation of
the Planning Commission for the year 1999-2000, 27.09% of
rural population was living below the pdverty- line. However, .
the State Governments have been advised to finalize the list
of BPL households in conformity with the estimates of the
Planning Commission for the year 1993-94.

A total Central allocation of Rs. 18376.00 crore (RE)
and Rs. 14070.00 crores (BE) for all the rural development
programmes have been made for the years 2002-2003 and
2003-2004 respectively. This Ministry is implementing a
number of nrogrammes such as wage employment, self-
employment, area development programmes, sanitation and
drinking water supply to uplift the rural people living below
the poverty line.

[Translation]

SHRI UTTAMRAQ PATIL : Mr. Speaker, Sir, hon. Minister
has not properly replied the Question No. 102. | had asked
quite pointedly and explicitly as to whether all the States
have completed the BPL/Census but is proper reply has not
been given. It is written that the orders to complete the BPL
census by 2003 have been given but as per the latest situation
the census has not even started in several states and many
states are facing several problems in this regard. The census
workforce comprising the ‘gramsevaks', teachers and patwaris
etc. ask for separate remuneration for undertaking census
duty. Is the Union Government aware of this fact and if so,
whether the Union Government propose to provide some
financial assistance to the State Governments for this

purpose?

SHRI ANNASAHEB M. K. PATIL : Mr. Speaker, Sir, a
Committee on BPL census was set up by the Rural
Development Department in 2001 under the Chairmanship
of Dr. Sanjeeva Reddy comprising technocrats experts and
the representatives of the Planning Commission and others,
the Committee is functioning House to house. block to block
and district to district survey is being done as per the directions
of the Committee. During the Survey one thing which has
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come to the fore is that while the earlier survey was based on
income and expenditure the ongoing survey is being done
on the basis of the economic and social position. This survey
was to be completed by June 2002 but in between a writ
petition challenging the survey was filed in the Supreme
Court. Consequently stay order was granted in this matter
thus the work will not resume until the next hearing is
commenced. However we have made full preparation.

SHRI UTTAMRAO PATIL : My supplementary question
is as to how many States have completed this BPL census. |
had asked the question on the basis of the statement made

by the hon. Minister during his visit to West Bengal in which
he stated that

[English]

the List of people living below poverty line from the
State of West Bengal, Madhya Pradesh and Rajasthan is
still awaited.

[Translation]

On the basis of this statement, | had asked the names
of those States which have yet to fumish the detail to the
center in this regard. | am asking a explicit question and hon.
Minister should give a reply to it.

SHR!I ANNASAHEB M. K. PATIL : Several States have
completed this work.

SHRI UTTAMRAO PATIL : States ruled by the opposition
may also be among them but this work has not been
completed in Gujarat so far, hon. Minister should tell it
clearly....(Interruptions)

SHRI ANNASAHEB M. K. PATIL : We do not have the
full information on it because of the stay granted by the
Supreme Court and the matter is withheld and is subjudice.
However, we are still looking forward to it. Several States
have informed us in this regard and we have received a lot of
information.

SHRI BISHNU PADA RAY : | have three small questions.

MR. SPEAKER : You can not ask three questions but
can ask only one question.

SHRI BISHNU PADA RAY : There are very small three
questions.

MR. SPEAKER : It is of no use, you could get the reply
of only one question.

SHRI BISHNU PADA RAY : Mr. Speaker, Sir, | will ask in
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parts a, b, and c. In second para of the statement, it has
been stated that door-to-door survey in each village will be
done under the BPL census 2002. My first question is related
to the districts in Andaman and Nicobar which have been
declared Nicobari tribal districts. However non. Tribals have
also been living therefor the last fifty years and these non
tribals have also been given the ration-cards, local certification
and votes status by the Government of India. The Nicobari
tribals have been having the status of being 100% BPL for
the last 50 year. | would like to know whether or not the
Government propose to increase non-tribals living in that
area in the BPL category by conducting survey. | hail from
Andaman and Nicobar. Part(b) of my question is that under
the pattern evolved for carrying out BPL survey a score of 13
points and 52 points has been shown as per the economic
and social indicators. However the draft list of scoring has
only been given in Gram Sabha but the form of scoring has
not been given alongwith it due to which it was passed in
Gram Sabha as per the new pattern. However, the poor
villagers made complaint to the Lieutenant Governor in writing
that a mistake has been committed in scoring and it be
finalised by again holding a meeting of Gram Sabha. | would
like to know as to whether the Government would again
conduct BPL Survey in Andaman and Nlicobar Islands by
putting up both i.e. original form and the application form in
the Gram Sabha or not so that this grievance could be
redressed. My third question relates to the discrimination
that is being committed in Andaman and Nicobar Islands.
The percentage of the BPL families in Arunachal Pradesh,
Assam, Manipur, Mizoram and Orissa as per 1997 census is
60 to 70 percent while it is below 20 percent in the case of
Andaman and Nicobar. | would like to know the reason for it.
| would also like to know whether the Government propose
to compensate the mistake made in the BPL census 1997
during the Tenth Five Year Plan? These are my three small
questions a, b, and c.

SHRI ANNASAHEB M. K. PATIL : Mr. Speaker, Sir, as far
as first question about BPL census in the non-traibal area is
concemed, | would like to say that it would certainly be done
because it is to be done all across the country. As far his
second question regarding the mistake of revising it
completely through Gram Sabha is concerned, | would like
to say that it would certainly be rectified. Thirdly, | would also
like to say that during the 10th Five Year Plan, we would try to
rectify the mistake of taking average of 10 percent families
under BPL...(Interruptions)

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, though
the efforts are being made by the Government for the
upliftment of the persons living below the poverty line but the
budgetary allocation for poverty alleviation has reduced to
Rs. 14077 crore in the year 2003-2004 from Rs. 18376 crore
in 2002-2003 budget. If the budgetary allocation keeps on
going down, it is only likely to increase povert. Hence | would
like to know as to how much budgetary allocation is proposed
to be made in the forthcoming year 2004-2005?
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Now, the percentage of the persons living below poverty
line is 26. | would like to know as to what steps are proposed
to be taken by the Government to decrease the number of
persons living below poverty line next year? Besides, the
rural development needs to be called BJP development
because if the rural development is to be achieved then the
persons like them should be uplifted first.

THE MINISTER OF RURAL DEVELOPMENT (SHRI
KASHIRAM RANA) : Mr. Speaker, Sir, as for the budgetary
allocation for 2003-2004 is concemed, hon. Member has
said that it is less in comparison to the previous year. The
allocation under this Head was increased in the revised
estimates last years and Rs. 18 thousand 376 crore were
allocated for this purpose. | hope that the budgetary aliocation
of Rs. 14 thousand 70 crore for this year would also be
increased. The same will apply for the forthcominmg year.
The Governments wants to provide sufficient funds for the
development of rural areas and the rural folk.

SHRI SUNDER LAL TIWAR! : Mr. Speake, Sir, right now
the question about the list of people living below poverty
line was raised. Through you, | would like to say to the hon.
Minister that the list of the people living below poverty line
is not correct. At some places it has been seen that the
names of the poor i.e. the people living below poverty line
are not in that list instead the names of rich people are
there....(Interruptions).

MR. SPEAKER : You ask direct Question. Other Members
also have to ask question.

(Interruptions)

SHRI SUNDER LAL TIWARI! : Whenever we visit rural
areas, we find that the name of a person has not been
included in that list who is very poor, living below the poverty
line and whose name should be there. There is no such way
and we are not authorised to write to the District Magistrate
or Block officer to inciude the name of a person in the list of
people living below poverty line and when we do 80, no
action is taken in this regard. The name of a poor person,
who is living below poverty line is not included in the list for
years. Hence he remains deprived of the benefits of schemes
launched by the Government. inspite of the fact that we are
the representatives of people, we are unable to help him in
getting his name included in the list. That letter lies pending
at the block and panchayat level. | would like to say that the
poor people need a special kind of protection. Would the
hon'ble Minster after considering the matter find out a way or
issue orders that i we write letter for including the name of a
person in the list of the people living below poverty line then

the name of that person, provided he is eligible, be included
in the list within specific time.

SHRI SHIVAJI MANE : Mr. Speaker, Sir, half-an-hour
discussion should be heid on this issue as there ate many
people whose names are not in that list...(Interruptions)

SHRI ANNASAHEB M. K. PATIL : Mr. Speaker, Sir, the

apprehension expressed by the hon'ble Member is true to a
certain extent but as per the 73rd Amendment Act this right
has been provided to Gram Sabha and according to Gram
Sabha...(Interruptions)

SHRI SHIVAJI MANE : Mr. Speaker, Sir, whether the
Gram Sabhas exit? ....(Interruptions) They don't exti at all
....(Interruptions)

MR. SPEAKER : Maneji, you please sit down.
....(Interruptions)
SHRI MADHUSUDAN MISTRY : Mr. Speaker, Sir, all
this remains un papers....(Inferruptions)
MR. SPEAKER : Mistryji, you please sit down.

....(Interruptions)

SHRI ANNASAHEB M. K. PATIL : Mr. Speaker, Sir, all
these lists are prepared through Gram Sabha..... (Inferruptions)

SHRI PAWAN KUMAR BANSAL : Mr. Speaker, Sir, the
figures are deliberately being lowered...(Interruptions)

SHRI ANNASAHEB M. K. PATIL : Correction will be
carried out in that and if there is any complaint in this regard
or a direct application has been forwarded by a Member,
according to the records of Gram Sabha the District Magistrate
would correct the list as he has been authorised for the same.
Hence it is referred to the District Magistrate.

[Transiation]
Custodial Desths

+
*103. SHRI SUNDER LAL TIWARI :

SHRI RAM VILAS PASWAN :

Will the DEPUTY PRIME MINISTER be pieased
tostate :

(a) whether attention of the Govemment has been
drawn towards the advice given by the Supreme Court for
amending the laws in view of the harassment in police
custody, country-wide;
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(b) if so, the details thereto and the reaction of the
Government in this regard;;

(c) whether the Govemment propose to amend
the Evidence Act to curb growing incidents of custodial
_deaths;

(d) if so, the details thereof;

(e) the steps being taken by the Union Government
in this regard; and

(f) if not, the reasons therefor?
[English]

THE MINISTER OF STATE IN THE MINSTRY OF HOME

AFFAIRS (SHRI I. D. SWAMI) : (a) to (f) A statement is laid on
the Table of the House.

Statement

The Supreme Court, while delivering its judgement in
D.K. Basu Vs. State of West Bengal and others, took note of
the need to amend the provisions of the Indian Evidence Act
in order to contain the rise in the case of custodial violence,
in line with the recommendations of the Law Commission.
The Law Commission in its 113th Repont, recommended the
insertion of Section 114B in the Indian Evidence Act to
provide that in the prosecution of a police officer for an alleged
offence of having caused bodily injury to a person, if there
was an evidence that the injury was caused during the period
when a person was in the custody of the police, then the
Court may presume that the injury was caused by the police
officer having the custody of that person during that period.
The Commission further recommended that the Court, while
considering the question .of presumption, should have regard
to all relevant circumstances including the period of custody,
statement made by the victim, medical evidence and the
evidence which the Magistrate may have recorded.

Criminal Laws (both substantive and procedural) are
subjects included in the Concurrent List of the Seventh
Schedule of the Constitution. Accordingly the recommen-
dations of the Law Commission on matters relating to Criminal
Law have been sent to all the State Governments/UT
Administrations for their comments. A decision to initiate
further amendments to the procedural law including the
evidence act will depend on the views of the State
Governments/UT Administrations.

The Criminal Procedure Code (Amendment) Bil, 1994
was introduced in Parliament in 1984 proposing to amend
the Cr. P.C. to provide for, inter-alia,-.

(i) Prohibition on the arrest of women before sunrise
and after sunset except in unavoidable circums-
tances;
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(i) Mandatory provision for supplying information of
detainee or arrested person to his friend/relative
nominated by him;

(i) Furnishing of a copy of medical report to the
detainee when requested by him; and

(iv) Mandatory judicial inquiry in a case of alleged
death, disappearance, or rape in custody.

[Translation]

....(Interruptions)

SHRI SHIVAJI MANE : Mr. Speaker, Sir, this is his second
question. In this way all our time get wasted...(Interruptions)

MR. SPEAKER : Maneji, you piease pay your attention
to this that this is his second question. That question is over.
This is not a supplementary rather next question has started.

....(Interruptions)

SHRI SUNDER LAL TIWARI : Hon'ble Speaker, Sir,
through you, | would like to draw the attention of the hon'ble
Minister of Home Affairs to this fact that the hon'ble Supreme
Court had expressed its concern over custodial deaths and
directed to enact the law to prevent such deaths. The
Govemment have made some amendments in Section 114
of the Evidence Act. | would like to know as to whether the
amendments which have been made by the Government in
the law keeping in view the intension of the order, issued by
the Supreme Court, are sufficient or some more amendments
are required? Whether, after the amendment, the number of
custodial deaths has decreased or increased? The number
of custodial deaths and number of persons punished in this
regard till date?

SHRI 1. D. SWAMI : Since this subject relates to
concurrent list, a comprehensive Criminal Amendment Law
in this regard has been introduced in the Rajya Sabha in
1994. It was referred to Standing Committee and has been
sent back from there. But it has to be circulated among the
States and we have circulated it. But now, since it has already
been delayed, the Home Ministry is considering to fix a time
Himit for receiving comments from the States so that further
action can be taken in this matter.

As regard the second part of the question is concemed,
Justice Mailamaith Committee was constituted on the
instructions of the Supreme Court which have been issued in
this regard. We have received the recommendations of that
Committee and as per that recommendations Criminal
Justice Reforms, including IPC, Cr. P.C. and Evidence Act is
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being cosidered with a view to make some amendment in
this matter. Provisions have already been made in the
Criminal Law Amendment Bill to amend Section 25, 26 and
27 of the Evidence Act.

SHRI SUNDER LAL TIWARI : Mr. Speaker, Sir, custodial
deaths are taking place in this country and this is known to us
as well as you. The administrative powers vested in the police
are sometimes misused by them leading-to custodial deaths
which destroys the whole family. | would like to know from the
hon. Minister as to whether any legislation already exists or
the Govemment propose to enact any legislation for providing
compensation to the family Member or to the next of kin of
the person dying in custody?

SHRI |. D. SWAMI : Right now, there is no such provision
which provides compensation to the family members of such
deceased. However, some consideration can be given to the
suggestion rendered in this regard. However, | would like to
bring it to the notice of the hon. Member as he had earlier
also asked as to whether or not anybody has been punished
for custodial death. | would like to tell that 475 custodial
deaths other than judicial custody have taken place between
2000-2003. The reason for the deaths in the judicial custody
is that most of them are infirm and old aged and have
protracted ailments and a lot of deaths take place due to this
reason. However, all the States have to submit the information
about the deaths taking place both in judicial custodies and
police custodies to the National Human Rights Commission
and the Commission has recommended that out of 475 cases
action be taken against the guilty in 21 cases and it has
recommended for prosecuting, punishing, suspension and
disciplinary action in 21 cases of deaths in judicial custody
and police custody. Right now there is no provision for
compensation.

SHRI SUNDER LAL TIWARI : Whether the Government
are contemplating to provide compensation?

SHRI |I. D. SWAMI : | have already said that the
suggestion rendered by the Hon'ble Member would be kept
in mind while considering the recommendation of the
Members Committee and while bringing Bill on the judicial
reforms.

SHRI RAM VILAS PASWAN : Mr. Speaker, Sir, the
fundamental rights under section 21 of the constitution which
deals with the protection of life and fiberty states.

[English]

*No person shall be deprived of his life and personal
liberty according to the procedure established by law”.

[Translation]
In reply to the unstarred Question No. 4212 dated 30th
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April in Rajya Sabha, it has been stated that the total number
of complaints registered with the NHRC during the last three
years is 90,852 and in reply to the unstarred Question No.
4235 of Rajya Sabha asked the same day it has been stated
that 832 custodial deaths have taken place during the last
three years. it is quite apparent that the fundamental rights of
the persons dying in custody has been violated. C.B.1. despite
being such a big institution has never been accused of using
third degree methods and it completes its investigation without
using third degree whereas it deats with different kind of cases.
However, other than C.B.l., fake encounters are staged to
settle score with an adversary. Who are killed in police
stations? Those killed are very poor persons who neither
have money nor any approach. The big fish use money power.
It is a subject of human rights. In the past, we had raised the
Jhazzar issue which Involved custodial death. These
incidents take place in other states also and the incidents of
blinding and torture take place. Such inhuman incidents take
place forcing the Supreme Court to intervene and direct the
administration. The Supreme Court has asked the
Government to implement the recommendations of the report
of the Law Commission which also include divesting SHO of
some of the powers as barring a few exceptions so much
powers has been vested in him that he be keep even DGP
and IG of Police in look up. If SHO's are held responsible for
custodial deaths 90 percent of such incidents can be
prevented. | would also like to know the names of those State
Govemments which have yet to respond to the Centre's written
directives in this regard? The Supreme Court has asked the
Govemnment to amend the existing law and the person guilty
of causing even injuries during custody deserves to be
punished. | would like to know as to by when the Government
propose to amend the Evidence Act. | would also like to know
the names of those States which have yet to submit their
reports to the Union Government so far?

SHRI I. D. SWAMI : Several State Governments have
not responded. Right now | don't have the details and as |
had stated during the reply of my supplementary question
that final instruction from the Ministry of Home Affairs is being
given that if the State Govemnment fail to respond to a particular
date it wouid be presumed by the Ministry that.... (Interruptions)

SHRI RAM VILAS PASWAN : Particular date, that is, by
when?

SHRI |. D. SWAMI : The Home Ministry has decided to
give either one month's or twenty day's time. It will be sent
right now 8o that the amendment Bill... (Interruptions)

SHRI RAM VILAS PASWAN : Will the Government bring
the Bill in the forthcoming budget session...(Interruptions)
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SHRI I. D. SWAMI : We would try to finalise the matter
by then by giving notices to the State Governments
...(Interruptions)

[English]

SHRI ADHI SANKAR : Sir, through you, | want to know
from the hon. Home Minister whether the Central Goverment
is aware of the police encounters held frequently in some
States like Tamil Nadu. Recently, one Mr. Venkatesa Pannaiyar
was shot dead by the Tamil Nadu Police when he was
sleeping in his house. | want to know whether any complaint

has been lodged with the Central Government regarding such
encounters.

Apart from that, alady called Serina was also harassed
by the Tamil Nadu Police. The High Court at Chennai made
an adverse observation in this regard. | would like to know
the reaction of the Central Government.

SHRI I. D. SWAMI : This needs a separate notice
because the main Question is about the custodial death and
not about encounters. Encounter is not an issue now,
custodial death is the issue. So, a separate notice would be
needed.

Computerisation of Land Records

*104. SHRI PRABODH PANDA : Will the Minister of
RURAL DEVELOPMENT be pleased to state:

(a) whether the Government has computerised
Land Records in all the districts of the country;

(b) if so, the details thereof, District-wise;

(c) if not, whether the Government propose to
expand the scheme in the remaining districts of the country,

(d) if 80, the details thereof;

(e) the time by which it is likely to be implemented;
and

(4] the funds demanded/ aliocated for the purpose,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) :(a)to
(f) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Scheme of Computerisation of Land
Records was started in 1988-89 with the objective of providing
computerised copies of ownership details to the landowners
on demand. So far 582 out of 593 districts of the country have
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been covered under the scheme. An Annexure showing
number of districts covered (State-wise) under the Scheme
is enclosed.

(c) to (e) The remaining 11 districts in the States of
Meghalaya and Union Territories of Andaman & Nicobar
Islands, Diu and Lakshadweep are proposed to be covered
during the 10th Five Year Plan. These State/UTs have been

requested to update their Land Records and then take up
computerisation.

f This is a demand driven Scheme, therefore
no State-wise allocation is made. However, the proposals
received from the State Governments are examined as per
the Guidelines and funds released accordingly. Since
inception of the Scheme, Government of India has released
Rs. 288.25 crores (upto 30.11.2003) to States/UTs for the

implementation of the Scheme.

Annexure
SI.No. Name of the State/U.T.  No. of Districts covered
1 2 3
1. Andhra Pradesh 23
2. Arunachal Pradesh 14
3. Assam 23
4. Bihar 37
5. Gujarat 25
6. Goa 1
7. Haryana 19
8. Himachal Pradesh 12
9. Jammu & Kashmir 14
10. Karmataka 27
1. Kerala 14
12. Madhya Pradesh 45
13. Maharashtra 35
14, Manipur 8
15. Meghalaya 0
16. Mizoram 9
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1 2 3
17. Nagaland 8
18. Orissa 30
19. Punjab 17
20. Rajasthan 32
21, Sikkim 4
22. Tamil Nadu 29
23. Tripura 4
24. Uttar Pradesh 70
2s5. West Bengal 18
26. Chhattisgarh 16
27. Jharkhand 22
28. Dadra & Nagar Haveli 1
29. Delhi 9
30. Pondicherry 1
31. Chandigarh 1
32. Daman & Diu 1
Total 582

SHRI PRABODH PANDA : Hon. Speaker, Sir, | have
already gone through the statement which has been laid on
the Table of the House. It is mentioned in the reply that the
scheme of computerisation of land records has already
covered 582 districts out of 593 districts. So, it is assumed
that the land records of the land owners in respect of these
districts have already been prepared.

in this context, | would like to know from the hon. Minister
as to what is the extent of excess land, which is in excess as
per the Land Ceiling Act of the respective States. What is the
total amount of excess land State-wise? | request the hon.
Minister to give the figures State-wise.

SHRI ANNASAHEB M. K. PATIL : Sir, as it has been
already replied, out of 583 districts, 582 districts have been
covered under the computerisation scheme. Out of 6,111
taluks in the country, 3,114 faluks have been covered under
computerisation scheme at the cost of about Rs. 288 crore
since the beginning of 1988-89. As far as computerising the

To Questions 26

land records of the remaining taluks and districts is
concerned, it is planned that by Tenth Plan it would be there.

The hon. Member is particularly interested in knowing
about the total excess land as per the Land Ceiling Act.
Now, it is very difficult to tell him the figure. | would certainly
pass on the information to him.

SHRI PRABODH PANDA : Sir, | wanted to know about
the excess lands. | think the hon. Minister would supply the

figures.

My second supplementary is this. Computerisation of
land records would be beneficial for the implementation of
the land reforms programme. | would like to know whether
the Union Government is contemplating to convene a meeting
of the Ministers of the State Governments at the national level
to review the land reforms programme and to assess how far
the State Governments have implemented it in their respective
States.

[Transiaiton]

SHRI ANNASAHEB M. K. PATIL : We had held a meeting
in this regard last year about which detail has been provided.
if all of you favour it there | would held a meeting with the
concemed Ministers of each State and | moved certainly take
best possible action in this regard.

[English]

SHRI SHRINIVAS PATIL : Mr. Speaker, Sir, | am thankful
to you for aliowing me to ask the supplementary question. |
was the person who was connected with the land records in
one of the districts earlier. What is the main purpose of
computerisation? It is to facilitate speedy supply of
information on land records to a needy person. If one goes
and applies for the land record and if he does not get it, there
is no use of computerisation. The person who needs the land
records the most is the farmer. There is a need for computer
at the panchayat level or at the village level. The person
who is in-charge of land records at the ground level is the
Talatl or the Patwari. if he wants a khate utara, to apply for
that he has to go to taluk. Then, where is the speedy

implementation?

S0, uniess the land record is available to a common
man who requires it at the village level, what is the use of
computerisation? Otherwise, if you ask a person to go to a
taluk or district headquarters, he has to spend money to go
there. Then, he has to wait for the computerised records. |
would like t0 know whether the Government of India is
thinking of giving relief-through the State Governments to a
person who wants the record at the village level; how it is
given and when it is given,
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[Translation]

SHRI ANNASAHEB M.K. PATIL : The hon. Member has
states that this will not yield any benefit. It is not true. The
governments of Tamilnadu, Karnataka and Goa have
completed their work in this regard and the government of
West Bengal is about to achieve its target. The hand written
record is both slow and expensive.

[English]

MR. SPEAKER : Mr. Minister, his question is different. It
will be better if you can take it still further. That is what he
wants you to do.

SHRI ANNASAHEB M. K. PATIL : It is going to help us.
MR. SPEAKER : You both belong to the same State.
[Translation]

SHRI ANNASAHEB M. K. PATIL : Of course, it would be
done.

[English)]

SHRI SHRINIWAS PATIL : | know the difficulties in getting

THE MINISTER OF RURAL DEVELOPMENT (SHRI
KASHIRAM RANA) : After completion of the work at the
taluk level, we will definitely go to the lower level. Ultimately
our aimis to do it.

MR. SPEAKER : Very good.
Metro Rail Services

+

*105. DR. RAGHUVANSH PRASAD SINGH :
SHRIMATI| KANTI SINGH :

Will the Minister of URBAN DEVELOPMENT
AND POVERTY ALLEVIATION be pleased to state:

(a) whether the Union Government propose to
introduce Metro Rail Services in States surrounding National
Capital Region of Delhi;

(b) if so, the details thereof;

(c) whether the Union Government is encouraging

different States to plan for Metro Rail systems for their large

\urban areas and cities particularly the States having a
population of more than forty lakhs;
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(d) if so, the details of plans submitted and
clearance given by the Union Government to such States;

(e) the financial and technical assistance offered
by the Union Government therefor; and

(4] the details of Memorandum of Understanding
signed between the States and DMRC?

THE MINISTER OF STATE OF THE MINSITRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) to (f) A Statement is
laid on the Table of the Sabha.

Statement

(a) and (b) The Union Government has not received
any proposal for extension of the Delhi Metro (mass rapid
transit system-MRTS) to any of the States surrounding the
National Capital Territory of Delhi. However, the Delhi Metro
Rail Corporation Ltd. (DMRC) has taken up studies to prepare
Detailed Project Reports (DPRs) for extending the Delhi
MRTS to NOIDA in Uttar Pradesh and Gurgaon in
Haryana.

(c) to (e) The Union Government considers, on merit,
proposals of States for techno-economic studies to improve
urban transport facilities in major cities, including metro rail
systems, and funds a part (40 per cent) of the cost of such
studies undertaken by States for this purpose. So far, grant-
in-aid of Rs. 1281 lakh approx. has been released by the
Union Govemment to sixteen States for such studies in twenty
five cities. In respect of metro rail projects, the Government of
Karnataka has submitted a proposal for Bangalore, based
on a DPR prepared by the DMRC with approved funding
assistance of Rs. 1 crore from the Union Government. The
proposed metro rail project for Bangalore, involves a total
length of 33 km. approx. in two corridors. The proposal has
been referred to the Planning Commission. In view of the
present status of the proposal, it is not possible to indicate
the nature and quantum of financial assistance of the Union
Govemment for this project.

()] DMRC has not entered into Memorandum of
Understanding wth any State Government. However, State
Governments of Karnataka, Andhra Pradesh, Maharashtra
and Gujarat have signed agreements with the DMRC for
preparation of DPRs for metro rail systems in the cities of
Bangalore, Hyderabad, Mumbai and Ahmedabad
respectively. The DPRs have suggested two corridors
(aggregate length of 33 km. approx.) for Bangalore and two
corridors (aggregate length of 39 km. approx.) for
Hyderabad.The DPRs for Mumbai and Ahmedabad have not
been received by the Union Government.
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[Transtation]

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker,
Sir, work on metro rail is going on in Delhi. People living in
the vicinity of Dethi are also becoming aware of it. its necessity
is being realised also in cities having' dense population.
Union Government provides 40 percent of the coet of studies
to this effect. Gurgaon and Noida lie close to Delhi. Even
there the need of metro rail is being realised. Metro rail is
also being considered for other cities such as Mumbai,
Bangalore, Chennai, Ahmedabad, Lucknow, Patna efc. | would
like to know from the Government whether they propose to
extend metro rail till Gurgaon and Noida? Besides, | would
like to know by what time the proposals of State Governments
regarding metro rail in their respective states would be
approved and work would start?

[English]

SHRI BANDARU DATTATRAYA : The hon. Member has
asked a question. In my answer. | have given the States which
have come forward with the proposal. | have already indicated
them. Under the Central Scheme of funding studies for metro
and other systems, Andhra Pradesh has come forward with a
proposal for Hyderabad, Chhattisgarh for Raipur; Gujarat for
Bhavnagar and Jamnagar; Kerala for Thiruvananthapuram;
Madhya Pradesh for Gwalior, Indore and Jabalpur;
Maharashtra for Mumbai and Thane. Along with this, proposal
has come from Punjab for Patiala; from Tamil Nadu for
Chennai. The proposals for studies for the projects have
come. | have already indicated them to him.

In the Tenth Pian, we have allocated Rs. 200 crore mainly
for the techno-economic feasibility studies. It is very important.
| have already indicated in my answer that we are only
providing money-to the extent of 40 percent of the cost -
towards the Detailed Project Reports. Accordingly, the DMRC
is making the Detailed Project Report for some cities. After
getting the DPR, it will go to the Planning Commission. After
the Planning Commission approves it, it will go to the Cabinet.
After going to the Cabinet, the project agreements will be
signed by the respective State Governments. | am very happy
to say that if it comes from Patna, | will definitely go for the
DPR of Patna and try to heip him also.

12.00 hrs.
[Transiation]

DR. RAGHUVANSH PRASAD SINGH : Mr. Speaker,
Sir, proposal in this regard has already been received from
Bangalore.Though such proposals from Mumbai and
Ahmedabad have yet not been received. Please teil us as to
what decision will be taken in regard to these three?
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SHRI BANDARU DATTATRAYA : As | have already told
you, detailed project report on Mumbai is being prepared, a
decision will be taken only after that. Karnataka is most
advanced of all. There action will be taken after the receipt of
Planning Commission.

WRITTEN ANSWERS TO QUESTIONS
{English]
Reward to Medal Wlnmn

*108. SHRI G. PUTTA SWAMY GOWDA : Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state :

(@) whether the Government had promised lakhs
of rupees to the Asiad and Commonwealth Games Medal
winners;

(b) if 80, the details thereof:

(c) whether it is true that many Medal winners are
yet to receive the amount announced,

(d) if so, the names thereof and reasons therefor,
and

(o) the time by which the Medal winners would be
paid the amount announced?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SHRI VIKRAM VERMA) : (a) to (e) The medal winners in
International sports events such as the Olympics, World
Championships, Asian and Commonwealth Games and
Asian and Commonwealth Championships are given cash
incentives under the existing scheme of “Special Awards to
Winners in International Sports Events and Their Coaches".
In consideration of the excellent performance of our
sportspersons in the Asian and Commonwealth Games 2002,
enhanced cash incentives were announced by the
Government for which adequate budgetary provision was
not available during the financial year 2002-03. The Ministry
has, therefore, made part payments to these medal winners.
in the meanwhile, in order to fulfil the commitment already
made in this regard, the Ministry of Finance as well as the
Planning Commission have been approached for approving
the additional funds under the above scheme by way of
re-appropriation. As soon as approval for the same is
received, the balance of the committed cash awards will be
paid to the winners of the Asian and Commonwealth Games
2002. A statement as list of names of the medal winners ot
these Games who have been given part payments is
enclosed. '
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Statement

List of Winners in Asian Games 2002

Bahadur Singh Sagoo
Saraswati Saha
K.M. Beenamol
Sunita Rani

Anju Bobby George
Neelam Jaswant Singh
Jincy Philips

Soma Biswas
Manjeer Kaur
Manjuma Kurikose
S. Geeta

Yasin Merchant
Ratfathabib

Shiv Kapur

B.C. Ramesh
Samsher Singh

Neer Gulia

Ramesh Kumar

B.C. Suresh
Sanjeev Kumar
Denesh Kumar
Jagdish

Manpreet Singh
Sunder Singh
Jagadeesha K.K.
Ram Mehar Singh
Leander Paes
Mahesh Bhupathi
K.M. Binu

Madhuri A Singh
Bobby Aloysius

P. Ramchandran
Manoj Lal

Satbir Singh
Bhupender Singh
Jata Sharkar
Paramijit Singh

Geet Sethi

Alok Kumar

Dilip Tirkey

Devesh Singh Chauhan
Bharat Kumar
Jugraj Singh

Dinesh Nayak Vatheir.
Viran Rasquinha
Vikram Vishnu Pillay
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Ignace Tirkey
Bimal Lakra
Gagan Ajit Singh

- Prabhjot Singh

Daljit Singh Dhillion
Tajbir Singh
Kanwalpreet Singh
Dhanraj Pillay
Deepak Thakur
Nitin Mongia
Manavjit Singh
Mansher Singh
Anwer Sultan
Suma Shirur
Anjali Bhagwat
Deepali Deshpande
Manisha Malhotra
Shakti Singh

Anll Kumar

J.J. Shobha
Sunita Rani
inderjeet Lamba
Bhagirath Singh
Rajesh Pattu
Deep Ahiawat
Jenil Krishnan
Inder Pal Singh
Roshan Lal

P. T. Pauiose
Ashim Mongia
R.Ma_hesh
Rajesh Chaudhary
Surender Bhandari
Sania Mirze
Vishal Uppal
Mustafa Ghouse
Paiwinder Singh Cheema

List of Winners in Commonwealth Games 2002

Abhinav Bindra
Sameer Ambeker
Samvesh Jung
Vivek Singh

Ali Khan

Rajya Vardhan Singh
Jaspsl Rana
Mukesh Kumar
Bhawar Lal Dhaka
Mahaveer Singh
Rajya Vardhan Singh

To Questions
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19.

RS

NERRBR2EBIIIBIINE

s82888

R2BEBIBRELRE2BEIESL

Whritten Answers

Charan Singh
A. P. Subbaish
Anwer Sultan

Anjali Bhagwat
Suma Shirur

Sheweta Chaudhary
Sheila Kunungo
Thandave Muthu
Vicky Batta

C.PS. Kumar
Kunjurani Devi
Snamacha Chanu

Pratima Kumari
Prasmita Mangrajan
Neelam Sethi Laxmi
Shallaja Pujan
Mohammad Ali Qamar
Som Bahadur Pun
Jitendra Kumar
Chetan Baboor

S. Raman
Somyadee P Roy
Krishnan Kumar
Ramesh Kumar
Paivinder Singh Cheema
Anuyj Kumar
Shokinder Tomar
Anil Kumar

Neelam Jaswant Singh
Anju Bobby George
Akram Shah
Bhupinder Singh
Amandeep Kaur
Sumvai Tele

Suman Bala

Kanti Baa

Sita Gussain

Helen Mary
Pakpi Devi
Surja Lata Devi
Masira Surin
Manjinder Kaur
Sanggai Chanu
Pritam Rani Siwach
Mamta Kharab
Jyoti Sunita Kullu
Saba Anjum
Aparana Popat
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Powers Vested in CVC

“107. SHRI G. S. BASAVARAJ : Will the DEPUTY
PRIME MINISTER be pleased to state :

(a) whether after the passing of the Central
Vigilance Commission Bill, the enhanced powers of CVC to
supervise the functioning of CBI have produced better results;

(b) i 80, the details thereof:

(c) whether the CVC has the powers to profile
offences committed by Union Government Officers,
corporations, societies and local authorities;

(d) it so, the details thereof; and

(e) the extent to which it would help in checking
the corruption in all these organisations?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI HARIN PATHAK) : (a) and (b) The Central Vigilance
Commission Act, 2003 (No. 45 of 2003) received the assent
of the President on 19.11.2003 and has been notified in the
Gazette of india Extraordinary on 12.9.2003. It is yet early to
assess the results achieved in this regard.

(c) and (d) According to Section 8 (1) (d) of the Central
Vigilance Commission Act, 2003, the Commission is
empowered to inquire or cause an inquiry or investigation to
be made into any complaint against any official belonging to
such category of officials specified in sub-section(2) (i.e
Members of All India Services serving in connection with the
affairs of the Union and Group ‘A’ officials of the Central
Government and such level of officers of the corporations
established by or under any Central Act, Government
companies, societies and other local authorities, owned or
controlied by the Central Government, as that Government
may, by notification in the official Gazette, specify in this
behalf) wherein it is alleged that he has committed an offence
under the Prevention of Corruption Act, 1988 and an offence
with which a public servant specified in sub-section (2) may,
under the Code of Criminal Procedure, 1973 be charged at
the same trial.

(e) The Central Vigilance Commission Act, 2003
is aimed at curbing corruption in such organizations.

Uniform Rate of Drugs
*108. SHRIMATI PRABHA RAU :
SHRI VILAS MUTTEMWAR :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) whether it is a fact that the Union Government
has decided to have a uniform rate of drugs inclusive of the
local taxes printed on the medicine packs for the benefit of
the consumers;

(b) if so, the facts thereof;

(c) whether it is a fact that the rate of local taxes
vary from State to State and the manner in which the
Government propose to resolve this issue in consultation
with the State Governments;

(d) if so, the details thereof;

(e) whether it was also decided to print the price of
the drugs and the sales tax to be charged thereon separately
on the pack in view of the varying rates of the taxes;

() if so, the details thereof;

(9) whether any final decision has been taken to
resolve the issues related to non-inclusion of local levies in
the Maximum Retail Price (MRP) for medicines; and

(h) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHRI SUKDEV SINGH DHINDSA) : (a) No, Sir.

(b) In view of reply to (a) above,does not arise.

(c) and (d) The rates of local taxes vary from State to
State. There is no proposal to equalize the rate of each local
tax in all the States..

(e) No, Sir.
(f) In view of reply to (e) above, does not arise.
(9) No, Sir.

(h) In view of reply to (g) above, does not arise.

Comprehensive Legislation for
the SSI Sector

*109. SHRI IQBAL AHMED SARADGI :
SHRI A. VENKATESH NAIK :

Will the Minister of SMALL SCALE
INDUSTRIES be pleased to state :

(a) whether the Union Government has decided
to formulate a comprehensive legisiation for the small scale
industries sector;

(b) if so, the details thereof;

(c) whether it is a fact that the expert group had
recommended in 1997 that there should be a separate law
for small enterprises with the objectives of defining the sector
and outlining the broad framework for its promotion;
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(d) if so, the details thereof;

(e) whether the Union Government is planning to
redraft the Small Enterprise Development Bill, 2003;

(f) whether the Small Scale Industries have
requested the Union Government to provide purchase
preference to them;

(9) if so, the action taken by the Union Government
in this regard; and

(h) the other incentives given by the Union
Government to Small Scale Industries to enable them to
compete in the open market?

THE MINISTER OF SMALL SCALE INDUSTRIES AND
MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (DR. C. P. THAKUR) : (a) and (b) Government have
formulated the draft legislation viz "Small Enterprises
Development Bill, which seeks to address concems of the
Small Scale Industries (SS!) sector related to credit, marketing,
trade protection, labour related returns/inspections,
registration of SSI units, Government Purchases, etc.

(c) and (d) Yes, Sir. The Expert Committee on Small
Enterprises constituted under the Chairmanship of Shri Abid
Hussain in 1997 had recommended a separate law for small
enterprises. The Committee had further recommended that
"the objective of the law would be to define the small
enterprises sector and outline the board framework for the
promotion of the sector”.

(e) The Union Government had entrusted a study
for simplification of laws, rules procedures affecting small
scale industries sector and the task of suggesting a Single
Comprehensive Law for SSis to the Administrative Staff
College of India (ASCI), Hyderabad. ASC! attempted the Small
Enterprises Development Bill for SSls. The draft Bill prepared
by the ASCI was presented to the members of SSI Board in
its 47th Meeting held on 4th July, 2002. Thereafter. the draft
was circulated to all concemed and based on the feed back
received, ASCI prepared a revised draft. Comments were
again sought from the State Governments and other stake
holders. Taking into consideration the comments received,
the Small Enterprises Development Bill has been redrafted
by the Union Government.

() and (g) A Government Stores Purchase Programme
for Small Scale industries (SSIs) already exists wherein 358
items are reserved for exclusive purchase from small units
and a price preference upto 15% is admissible to SSis.

(h) The promotion and development of SSis has
been a conscious policy of Government as is evidenced by
various measures announced from time to time. A
Comprehensive Policy Package was announced by the
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Government in August, 2000 to enhance the domestic and
global competitiveness of small scale industries through inter
alia, easier access to credit, technology, infrastructure,
marketing and entrepreneurship development. In addition,
Government and the Reserve Bank of India have also
announced various other measure/incentives including
instructions to banks to provide credit to SSls at interest within
a tand of 2% plus minus Prime Lending Rate (PLR),
introduction of Laghu Udyami Card Scheme, selective
enhancement of investment limits etc. to enable SSis to
compete successfully in the open market.

Housing Schemes
*110. SHRI S.D.N.R. WADIYAR :
COL. (RETD.) DR. DHANI RAM SHANDIL :

Will the Minister of RURAL DEVELOPMENT
be pleased to state :

(a) the details of funds allocated/released under
various Central Rural Housing Schemes during the last two
years and till date, State-wise and scheme-wise;

(b) whether the funds allocated for these schemes
have been utilised within the stipulated time by the State
Govemments;

(c) if so, the details thereof as well as the
achievements made so far, State-wise;

(d) whether sheiterless were aimed to be provided
with shelter by the end of Ninth Five Year Plan;

(e) whether only 50.34 lakh houses were
constructed/upgraded as on March, 2002 against the target
of 109.53 lakh housing units;

()] if so, the reasons therefor;

(9) the details of the funds misutilised or
expenditure incuired in excess of the approved norms during
the said period, State-wise; and

(h) the steps taken by the Government to achieve
the target under the scheme?

THE MINISTER OF STATE INTHE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) : (a) to (c)
The State-wise details of funds allocated/released, utilised
and number of houses constructed/upgraded under the Indira
Awass Yojana (IAY), the flagship programme of rural housing
and other Rural Housing Schemes of the Ministry during the
years 2001-2002, 2002-2003 and 2003-2004 till date are
enclosed as statement.

(d) to () In pursuance to the national Housing policy
announced in 1998, a special Action Plan was prepared for
construction of additional 13 lakh new houses annually in
the rural areas in addition to the existing target of about 12.50

Agrahayana 18, 1925 (Saka)

lakh houses annually with an emphasis on extending benefits
to the poor and the deprived.

The Comptroller and Auditor General of India (C & AG)
in its Report No. 3 of 2003 has indicated that against the
target of 109.53 lakh housing units, only 50.34 lakh houses
were constructed or upgraded as on March, 2002 under
various Rural Housing Schemes. However, as per the
information available with this Ministry, around 52.38 lakh
houses were constructed/upgraded in rural areas under
various housing schemes of the Ministry and through the
efforts of Housing & Urban Development Corporation Limited
(HUDCO) and National Housing Bank (NHB). One of the
major constraints in implementation of the Action Plan is
inadequate budgetary resources. As a result, shelteriessness
is rural areas by the end of 9th Plan could not be achieved in
full.

9) The C & AG has also reported that funds
amounting to Rs. 1.83 crore were misutilized/misappro-
priation in the States of Andhra Pradesh, Karnataka, Manipur,
Mizoram and West Bengal. Also excess expenditure
aggregating to Rs. 4.04 crore was incurred beyond norms on
construction/upgradation of houses during the said penod
as per details given below:

(Rs. in crore)

States Misappropriation/ Excess Total
Misutilization of Expenditure  Amount
funds
Andhra Pradesh  0.56 0.56
Assam 1.36 1.36
Chhattisgarh 0.97 0.97
Gujarat 0.70 0.70
Kamataka 0.02 0.02
Manipur 0.39 0.39
Mizoram 0.25 0.25
Himachal Pradesh 0.18 0.18
Orissa 0.23 0.23
Tamil Nadu 0.19 0.19
Tripura 0.22 0.22
West Bengal 0.61 0.19 0.80
Total 1.83 4.04 5.87

The State Governments concerned have been
requested to take the remedial measures.

(h) The Government is trying to provide assistance
for construction/upgradation of as many houses as possible
in rural areas within the available budgetary resources.

To Questions 38
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Target under PMRY

*111. SHRI PAWAN KUMAR BANSAL : Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased to
state :

(a) whether sponsoring of a much larger number
of applicants than the actual target under PMRY has led to
digsatisfaction amongst the intended beneficiaries:

(b) it so. the details thereof and the norms fixed for
the purpose;

(c) the action taken by the Government to achieve
the target each year;

(d) whether the Government is aware that the
apathy of the participating Banks is the main contributory
factor for continued poor performance under District Credit
Plan and other welfare schemes in Union Territory of
Chandigarh; and

(e) if so, action taken to improve the situation and
achieve the targets?

THE MINISTER OF STATE OF THE MINISTRY OF AGRO
AND RURAL INDUSTRIES (SHRI SANGH PRIYA GAUTAM):
(a) and (b) No, Sir. As per the guidelines of the Prime
Minister's Rozgar Yojana (PMRY), applications upto 125% of
the annual target are to be sponsored. This additional
sponsoring of the applications is to ensure the achievement
of the target by taking into account rejections due to the
ineligibility of the applicants.

(c) In order to achieve the targets, Government
has taken various measures that inter-alia, include
liberalization of certain parameters of the scheme in respect
of age, educational qualifications, activities covered, annual
tamily income, collateral free financing for projects under
industry sector etc. in addition, reviews are being held with
various agencies at the Central, State and District levels to
monitor the implementation of the scheme.

(d) Information on District Credit Plans are not
maintained centrally. However, as per the reports received
from the Reserve Bank of India in respect of PMRY, 1273
cases have been sanctioned against the total target of 1350
between the years 1993-94 to 2002-03 in the Union Territory
of Chandigarh.

(e) This issue has been taken up with the Reserve
Bank of India and the States/UTs to further improve the
performance.

Enlargement of industrial Area
*112. SHRI HARIBHAI CHAUDHARY :
SHRI RAM TAHAL CHAUDHARY :

09 December, 2003

2 Questions 44

Will the Minister of URBAN DEVELOPMENT
AND POVERTY ALLEVIATION be pleased to state :

(a) whether the Union Government propose to
enlarge the area earmarked for small scale industries of Delhi
so as to include other non-conforming areas of Delhi to
benefit industrial units operating from those areas:

(b) if so, the details thereof;

(c) whether such an attempt whould be consistent
with the earlier action of the Govemment to shift such industrial
units from the non-conforming areas;

(d) if so, the reaction of the Union Government
thereto:

(e) whether the Central Pollution Control Board
and other such agencies are proposed to be consulted before
taking any final decision for enlargement of the existing
industrial area of Delhi; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) to (f) The Government
of National Capital Territory of Dethi had forwarded a proposal
for in-situ regularization of 24 non-conforming/residential
clusters areas of Delhi where concentration of industries was
more than 70%. These recommendations were made keeping
in view the shortage of land in Delhi and cost of relocation of
all non-conforming units.

The Delhi Development Authority, vide its Resolution
No. 113 dated December 20, 2002 recommended for such
in-gitu regularization of industries. While recommending the
same, it also took into view the recommendations of a Sub-
Group constituted by it under the chairmanship of Chairman,
Central Pollution Control Board to recommend policy
measures for industrial sector in the context of Master Plan of
Deihi-2021. After taking into account the existing scenario of
industrial concentration in various parts of Delhi, planned
industrial areas in Delhi, requirement of new industrial areas
etc. this Sub-Group recommended regularization of non-
conforming industrial clusters on redevelopment of these
areas and adherence to certain regulations/planning
principles.

Government felt that various issues confronting planned
development of Delhi need to be addressed in a holistic and
comprehensive manner while formulating new Master Plan-
2021. Accordingly, it has issued guidelines to the Delhi
Development Authority for facilitating formulation of Master
Plan of Delhi 2021. The guidelines highlighted various
concems that need resolution and includes the issue of
concentration of industrties in non-industrial areas to the
extent of 70% or more. Accordingly, Delhi Development
Authority has been asked to examine the issue of industrial
concentration in non-conforming areas during formulation of
Master Plan 2021. This will involve consultation with all
concemed agencies/stakeholders.

The guidelines for formulation of Master Plan 2021 have
been widely publicized for suggestions and response to
facilitate Delhi Development Authority in taking a
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comprehensive view of these aspects while formuiating the
Master Plan of Dethi 2021.
FmalzahonofMasterPlano!Dolundunuwh
provisions of Delhi Development Act 1857 which requires
issue of draft notification inviting public suggestions/
recommendations and intensive deliberations with all
staksholders on all aspects of the proposed Master Plan.

Drug Abuse

*113. SHRI P.S. GADHAVI : Will the DEPUTY PRIME
MINISTER be pleased to state :

(a) whether the attention of the Govemment has
been drawn to the news regarding “Police to curb medicinal
drug abuse” appearing in the Asian Age, New Dethi dated
18 September 2003;

(b) it so, the namee of the drugs which are being
commonly used by doctors in connivance with druggists and
chemists;

(c) the number of persons arrested so far;

(d) whether any Drug Abuse Management has

been formed by the Government;
(e) it so, the details in this regard; and
f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI HARIN PATHAK) : (a) Yes, Sir.

(b) The prescription drugs commanly reported to
Corex,

Diazepam, Nitrazepam, Lorazepam and Tidigesic. Hm
there is no evidence to show that there is any connivance
between the doctors and druggists in their unauthorized sale
in Delhi.

(c) During the current year (upto 30th November,
2003), Delhi Police arrested five persons in connection with
illegal possession or sale of prescription drugs capable of
being abused by drug addicts.

(d) to (f) The Central Government has launched a
Scheme for Prevention of Alcohol and Subetance (Drugs)
Abuse under which financial assistance is given to the Non-
Governmental Organisations for prevention, awareness,
treatment and rehabilitation of drug addicts.

Olympic Games

‘114. PROF. UMMAREDDY VENKATESWARLU :
Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased
fo state :

(a) whether the Sports Authority of india and other
agencies of Government have completed their strategy for
the next Olympic Games

(b) it 80, the details thereof;

(c) whether any foreign coaches have been

brought to India to ensure that the Indian contingent to the
next Otympic win at least five medals;

(d) if s0, the details thereof;

Agrahayana 18, 1925 (Saka)
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(o) whether the Government have sarmarked
sufficient funds for training of our athietes;

(Y] ¥ s0, the details thereo!; and
(9 if not, the reasons therefor?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SHR! VIKRAM VERMA) : (a) and (b) Yes, Sir. Government of
India and Sports Authority of India have finalized Long Term
Development Plans (LTDP) for various sports disciplines in
consultation with the concemed National Sports Federations,
former intemnational sportspersons and training method
experts and these are being implemented. Besides, the
probable medal winners are being provided with required
scientific and equipment support, coaching by Indian and
foreign coaches in coaching camps and assistance to
participate in intemational toumaments as per requirements
given by the concemned federations.

Moreover, under the ‘Scheme Relating to Talent Search
and Training,’ and also under the 'National Sports
Development Fund' assistance is being provided to promising
sportspersons for training and participation in toumaments
aborad, for purchase of equipment for scientific support and
for training and participation in the country.

Sponsorship from public and private sector
undertakings has also been mobilized as part of the strategy
and several sportspersons have been benefited through it.

FinaMy, in order to monitor the preparation for the next
Otlympic Games, Govemment has constituted a high level
Committee which has been empowered to make
recommendations on all matters pertaining to the preparation
of the indian contingent for the Olympic Games, 2004.

(c) and (d) In order to prepare Indian teams and
sportspersons who have aiready qualified for 2004 Olympics
or are likely to qualify, Govemment has engaged a number
of foreign coaches. The details of such coaches is given in
the enciosed statement.

(e) to (g) The expenditure on account of training of our
‘athietes is met from the Scheme of Assistance

to National Sports Federation, Scheme Relating to Talent
Search & Training and National Sports Development Funds.
These Schemes have a combined budgetary provision of
Rs. 48.67 crores for the year 2003-2004 which is considered

adequate.
Statement

List of Foreign Coaches engaged for the preparation of
Indian Team/Sportspersons for Olympic Games, 2004

81.No. Discipline Name Country
1 2 3 4

1. Archery Mr. Chae Woong Lim  Korea

2. Rowing Mr. Nicolae Vulpe Romania
3.  Wrestling (GR)  Mr. Andzrej Malina Poland
4. Yachting Mr. Rod Hagebols Australia
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1 2 3 4

5. Athletics Mr. Yuri Ogorodinik Ukraine
(Sprint)

6.  Athletics Mr. Voloydmyr Hudlin  Ukraine
(Throws)

7. Yachting-470  Dr. Lex Bertrand Australia
class

8. Yachting-Star Mr. Andrew England
Class Rushworth

9. Yachting-48er Mr. Julian Bethwaite  Australia
Class

10.  Yachting-420 Mr. Chris Kelly England
Class

11.  Wrestling (FS) Mr. Viadimer Georgia

Mestvirishvili

12.  Recovery Ms inna Zevereya Ukraine
Expert (Athletics)

13. Recovery Expert Mr. Aliaksei Haspadryk Belarus
(Athletics)

14.  Athletics (Throws) Mr. Yuri Minakov Ukraine

15.  Recovery Expert Mr. Volodymyr Ukraine
(Athletics) Potrebenko

[Translation]

Medium of UPSC Examination

*115. DR.M. P.JAISWAL :
SHRI SHIVAJI MANE :

Will the DEPUTY PRIME MINISTER be pleased
to state :

(a) whether the English knowing candidates have
an edge over the Hindi knowing candidates in UPSC
examinations;

09 December, 2003

To Questions 48

(b) if so, the reaction of the Government thereto;

(c) the examinations in which Hindi and English
are compulsory;

(d) the reasons for not allowing option for using
Hindi language in all examinations conducted by UPSC; and

(e) the steps taken by the Government in this
regards?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI HARIN PATHAK) : (a) and (b) It has been reported by
the Union Public Service Commission (UPSC) that all the
candidates appearing in examinations conducted by them
are treated in just and equitable manner. Examinations are
conducted in accordance with the rules of examination as
notified by the concermed Ministries/Departments of the
Government of India. These rules contain, interalia, the
conditions of eligibility including the scheme and syllabi for
the examinations and option of writing the answers if availabe.
Candidates from all over the country appear in the competitive
examinations conducted by the Commission. The schemes
of examinations are meticulously designed to rule out any
possibility of discrimination against candidates from any
region/language. There is no edge to English knowing
candidates over the Hindi knowing candidates in the
examinations conducted by the UPSC.

(c) There is no open competitive examination of
the Commission where Hindi is compulsory. A Statement
indicating the examinations in which there is a compulsory
paper or part of the paper on English/General English is
enclosed.

(d) and (e) The question of information of Hindi and
other languages included in the Eighth Schedule of the
Constitution as medium of various examinations conducted
by the Union Public Service Commission was considered by
the Dr. Satish Chandra Committee appointed by the UPSC,
Efforts are being made to arrive at a consensus on this
sensitive issue, keeping in view the recommendations of the
Committee.

Statement

(A) Examination in which there is a paper or part of paper on English/General English

S.No. Name of Examination Precentage of marks assigned Type of paper Standard of paper Remarks
for English paper vis-a-vis total
marks for written examination
Percentage Marks Total written
in English  marks
1 2 3 4 5 6 7 8
1. Civil Services (Main) Paper of qualifying nature only; Conventional Matriculation There is also a paper on
Examination marks obtained in this paper not one of the Indian languages
being counted for ranking. of the same standard and
of qualifying nature.
2.  Indian Forest Service 21.4% 300 1400 Conventional Sdence or
Examination Engineering

Graduate
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1 2 3 4 5 6 7 8
3.  Engineering Services 10% 100 1000 Objective Engineering/ This paper is a part of
Examination Sclence paper on General Ability
Graduage Test.
4. Indian Economic Service/ 10% 100 1000 Objective Grad
Indian Statistical Exam. vate
5.  Geologists' Exam. 14.3% 100 700 Objective Science Graduate
6. Combined Defence '
Service Exam
(@) For IMAJAFANNA 33.3% 100 300 Objective Graduate
(b) For OTA 50% 100 200 Objective Graduate
7. NDA and Navalh 22.2% 200 900 Objective Intermediate This paper is a part of
Academy Examination. paper on General Ability
Test.
8. Special Class Railway 16.7% 100 600 Objective Intermadiate
Apprentices’ Exam.
9. Central Police Forces 22.5% 90 400 Conventional Graduation
Examination

(B)  Direct Recruitment Examinations in which there is no paper on English.

1 Civil Services (Preliminary) Examination.
2. Combined Medical Services Examination.

[English]
Cultivable Land

*116. SHRI RAGHUNATH JHA : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether out of 320 million hectares land of the
total geographical area, onty 181 million hectares of land is
cuitivable;

(b) if so, whether the Government has enquired
into the reasons therefor;

(c) if 30, the details thereof; and

(d) the quantum of uncultivated land that has been
converted into cultivable land during the each of the last years
alongwith the funds allocated for the purpose?

THE MINISTER OF STATE INTHE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) : (a) to (c)
As per the Nine-fold Land Use Classification of Ministry of
Agricuiture, out of 329 million hectares (total geographical
area of the country)183.5 million hectares is cultivable land.
This includes 141.2 million hectares net sown area, 14.8
million hectares under current fallows, 10.1 million hectares
under faliow lands other than cument fallows, 13.8 million
hectares area under culturable wasteland and 3.6. million
hectare land under miscellaneous tree crops.

The balance area falls under different land uses such
as forest, permanent pastures, other grazing lands, barren
and unculturable land, and area under non-agricultural uses
like buildings roads, railways, rivers, canals, other water
bodies etc. which can not be converted into cultivable land
except at exorbitant cost.

(d) The Ministry of Agricuiture, Department of
Agriculture & Cooperation is mainly implementing three
schemes/programmes namely, Centrally Sponsored
Programme of Soil Conservation for Enhancing the
Productivity of Degraded Lands in the Catchments of River
Valley Projects & Flood Prone Rivers (RVP & FPR),
Reclamation of Alkali Soils and Watershed Development
Project in shifting Cultivation Areas for treatment/reclamation
of degraded lands on watershed basis. The details of
achievements under each scheme for the past five years
(1998-99 to 2002-03) and the current year (2003-04) are
contained in the enclosed statement-l. The Department ot
Land Resources in the Ministry of Rural Development is
implementing three major Programmes namely the
Integrated Wastelands Development Programme (IWDP), the
Drought Prone Areas Programme (DPAP) and the Desert
Development Programme (DDP) for treatment of wastelands/
degraded lands on watershed approach in accordance with
the guidefines for watershed development w.e.f. 1.4.1995.
The area sanctioned and funds released under these
programmes during the last five years (1998-99 to 2002-03) |
are also given in the enclosed statement-Ii. '

[ .
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Agrahayana 18, 1925 (Saka) To Questions
Agro-products Marketing Year Employment generated
*117. SHRI BIR SINGH MAHATO : Will the Minister 2002-03 416
of AGRO AND RURAL INDUSTRIES be pieased to state :
) 2003-04 354
(a) the details of the steps being undertaken to (upto 06.12.2003)

promote marketing of agro products;

(b) the number of agro clinics and agro-business
centres set up during the second half of the previous fiscal
year, State-wise; and

(c) the employment generated through the above
schemes during the last three years, year-wise?

THE MINISTER OF STATE OF THE MINISTRY OF AGRO
AND RURAL INDUSTRIES (SHRI SANGH PRIYA GAUTAM):
(a) A number of steps have been taken by the Khadi and
Village Industries Commission (KVIC) to promote marketing
of KVI products including agro products. The marketing of
such products is done through Departmental and Institutional
sales outlets. For promoting the marketing of such products,
exhibitions are organized within the country and producing
institutions are also encouraged to participate in international
exhibitions to promote exports. Support is also provided by
the KVIC for participation in Trade Fairs, Exhibitions, buyer-
sellers meet etc. Further, a confederation for Promotion of
Khadi and Village Industries (CPKVI) has been formed to
promote marketing of KVI products in a big way.

The Ministry of Food Processing industries has informed
that they are operating six Plan Scheme during the 10th Plan
period for the development of the processed food sector.
Under the Plan scheme of Backward and Forward integration
and other promotional activities, assistance in the form of
grant is avaitable, inter-alia, for market survey, test marketing
and brand building.

(b) The Government does not set up any Agro-
clinics and Agro-business Centres on its own. However, as
informed by the Ministry of Agriculture, they are promoting
Agri-clinics and Agri-business centres through a Central
Sector Scheme 'Establishment of a network of Agri-clinics
and Agri-business Centres' which aims at extending
opportunities to all eligible agricultural graduates to support
agriculture development through economically viable
ventures which will be set up by them with the heip of bank
loan. 416 Agri-clinics and Agri-business Centres have been
set up during the period 01.10.2002 to 31.03.2003. The State-
wise details are given at enclosed statement.

(c) As the schemes of Agri-clinice and Agri-
business Centres were launched on 09.04.2002, the year-
wise details of the employment generated are given
below:-

Statement

set up during 01.10.2002 to 31.03.2003

S.No. States/Union Territories  No. of Agrictinics and

Agribusiness Centres

1 2 3
1. Andhra Pradesh 50
2. Arunachal Pradesh .
3. Assam .
4 Bihar 1"
5. Goa -
6. Gujarat 33
7. Haryana 10
8. Himachal Pradesh -
9. Jammu & Kashmir -
10. Karnataka 107
11. Kerala 03
12.  Madhya Pradesh 04
13. Maharashtra 52
14.  Manipur .
15. Meghalaya .
16.  Mizoram -
17.  Nagaland .
18. Orissa 15
19. Punjsb -
20. Rajasthan 83
21.  Sikkim -
22. Tami Nadu 28
23. Tripura .
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1 2 3

24.  Uttar Pradesh 09
25.  West Bengal -
26. Chandigarh -
27.  New Delhi -
28.  Pondicherry 01
29. Chhattisgarh -
30. Jharkhand -

31. Uttaranchal -

Total 416

Mineral Expioration
*118. SHRI CHANDRA BHUSHAN SINGH °
SHRI SHRIPRAKASH JAISWAL :
Will the Minister of MINES be pleased to state:

(a) whether MNCs have been allowed to enter in
the mineral exploration in'the country;

(b) if so, the facts thereof;

(c) the States where these companies have been
allowed to participate in mineral exploration;

(d) whether some States have allowed these
companies despite the opposition of environmentalists and
warmning of World Mining Congress;

(e) if so, the details thereof and the reasons
therefor;

\] the steps taken by the Govemment to ensure
the safeguards of mineral wealth in the country; and

(9) the number of proposals cleared so far, for
mineral exploration of these companies, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI RAMESH BAIS) : (a) to (c) Under Section 5(1)
of the Mines and Minerals (Development and Regulation)
Act, 1957 (MMDR Act), only an Indian national or a company
registered in India can be granted a reconnaissance permit
(RP) or prospecting licence (PL) or mining lease (ML) for
exploration or mining of minerals. As such, under the existing
scheme of the mining legiglation, a multi-national company
‘(MNC) is not allowed to undertake reconnaissance/
prospecting opreations for exploration of minerals, uniess

*_they are registered in India as an Indian company.

09 December, 2003

To Ouesuons 56

On the recommendations of the State Governments,
approvals have been given by the Central Government for
grant of 65 Prospecting Licences for large areas (during
October, 1996 till Dec., 1999) and 157 Reconnaissance
Permits (since 2000 till November, 2003), in respect of minerals
included in the First Schedule of MMDR Act, including those
in favour of Indian subsidiaries of MNCs. The States where
these permissions have been granted pertain to Andhra
Pradesh, Karnataka, Rajasthan, Chhattisgarh, Orissa,
Madhya Pradesh, Uttar Pradesh, Bihar, Gujarat, Haryana,
Jharkhand, West Bengal and Maharashtra.

(d) No information about opposition to mining
exploration by environmentalists and/or World Mining
Congress has been brought to the notice of this Ministry. In
fact, the Declaration of World Mining Congress, December
2003 identified that increasing investment in exploration was
a key area for which efforts should be made.

(e)  Does not arise.

U] To safeguard the mineral wealth, Government
of India has enacted Mines and Minerals (Development and
Regulation) Act, 1957 and framed Mineral Concession Rules,
1960 (MCR, 1960) and Mineral Conservation and
Development Rules, 1988 (MCDR, 1988). While MCR, 1960
deals with regulation of Reconnaissance Permits, Prospecting
Licences and Mining Leases, MCDR takes care of
conservation of Minerals, scientific mining and protection of
environment in respect of prospecting and mining operations.

(9) The details of the proposals cleared by Central

Govemment so far for mineral exploration (i.e. PLs for large
area and RPs), State-wise are given in enclosed statement.

Statement
S.No. Name of State No. of PL No. of R.Ps
for large area approved
approved
1 2 3 4
1. Andhra Pradesh - 37
2. Bihar 1 -
3. Gujarat 2 -
4. Haryana 3 1
5. Kamataka - 37
6.  Chhattisgarh 1 23
7. Maharashtra 1 -
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1 2 . 3 4 grades of complex fertilizers and SSP are covered under the
8. Rajasthan 54 30 Concession Scheme and Govemment is paying concession/
subsidy (equivalent to different between normative delivered
9 Uttar Pradesh 3 2 cost and the MRP). The concession/subsidy is announced
10.  Jharkhand on quarterly basis after updating the prices of imported raw
. a : 1 materials/intermediates (including ammonia and phosphoric
11.  Orissa . 13 acid) and foreign exchange rate.
12.  Madhya Pradesh . 12 Diversion of Funds under SGRY
13.  West Benaal ) ] *120. SHRIC. N. SINGH :
Total 65 167 SHRIMATI NIVEDITA MANE :
A in the of v Will the Minister of RURAL DEVELOPMENT

*119. SHRI RAMJIVAN SINGH :
SHRI DINESH CHANDRA YADAV :

Will the Minister of CHEMICALS AND
FERTILIZERS be pleased 1o state:

(a) whether it is a fact that the intemational prices
of Ammonia and Phosphoric acids which are vital input for
both urea and phosphatic fertilizers have risen;

(b) if so, the details thereof;

(c) the likely impact on the Fertilizers units in the
country and the anticipated rise in the prices of fertilizers as a
consequence thereof; and

(d) the manner in which Union Government
propose to neutralise the rise in the prices of Fertilizers?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHRI SUKH DEV SINGH DHINDSA) : (a) and (b) Yes, Sir,
the prices of ammonia and phosphoric acid have risen as

compared to the prices prevaiied during the year 2002-03.
The average price of ammonia during 2002-03 as per

Fertilizer Marketing Bulletin weekly was $148.33perMTC &
F compared to the current years average price of $ 214.29
per MT C & F up to 20.11.03. The price of phosphoric acid
has also risen as the FAI consortium for 2003-04 negotiated
the price of phosphoric acid at $ 356 per MTC & F as against
the price of $341.50 per MT C & F for 2002-03.

(c) and (d) There has not been any increase in the selling
price to the farmers as a resuit of increased prices of imported
ammonia and phosphoric acid. The Central Government
announces/indicates Maximum Retails Prices (MRPs) of
these fertilizers (expert SSP) that are applicable uniformiy
throughout the country. The Government has not increased
MRP of any fertilizer during the year 2003-04. Besides, the
phosphatic and potassic fertilizers namely DAP, MOP, various

be pleased to state:

(a) whether the Supreme Court has given some
directions on diversion of funds earmarked for Sampoorna
Grameen Rozgar Yojana (SGRY) in the year 2002;

(b) if so, the details thereof and the action taken by
the Government thereon;

(c) whether some State Governments have still not
submitted the utilization certificates under the Yojana;

(d) if so, the details thereof State-wise;

(o) the action taken by the Government against
the defaulting States; and

()] the details of the works undertaken/completed
under the Yojana so far, State-wise, category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) : (a) and
(b) As per order dated 8th May 2002 of the Hon'ble Supreme
Court, no directions on diversion of earmarked funds of the
Sampoorna Grameen Rojgar Yojana (SGRY) have been given
by the Hon'ble Supreme Court. As per the Guidelines. no
State Government can divert the resources under the
Schemes to other Schemes.

(c) to (e) Under the Sampoorna Grameen Rojgar Yojana
(SGRY), DRDAs/Zilia Parishads are required to submit
Utilization Certificates of the resources released during the
previous year. Subsequent instaiment is not released to
DRDA/Zilla Parishads till the Utllization Certificates of the
resources released in the previous year are received in the
Ministry. State-wise details giving the number of DRDAs/Zilla
Parishads who have sent the proposal alongwith Utilization
Certificates during the current year till date is given at
enciosed statement-|.

U] The details of the category-wise works under
the SGRY is not maintained in the Ministry. However, the
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state-wise details of total number of works indicating 1 2 3 4 5
B el e o b e S e Wb 564
statement-Ii. 16.  Manipur 9 1 0
Statement- 17. Meghalaya 7 0 0
Sl.No. States/UTs Total No.  Proposal received 18. 'Mizoram 0 0
of Distts. Stream-l Stream-li 19.  Nagaland 8 3 5
! 2 3 4 5 20. Orissa 30 4 1
1. Andhra Pradesh 22 0 0 21.  Punjab 17 8 11
2. Arunachal Pradesh 13 0 0 22. Rajasthan 32 32 32
3. Assam 23 0 0 23.  Sikkim 4 4 0
4. Bihar 37 10 10 28. Tamil Nadu 28 28 28
5.  Chhattisgarh 16 16 7 29. Tripura 4 1 3
6. Goa 2 1 0 30. Uttaranchal 13 2 2
7. Gujarat 25 20 17 31.  Uttar Pradesh 70 8 15
8. Haryana 19 19 19 32.  West Bengal 19 0 !
9.  Himachal Pradesh 12 1 2 3. m & Nicobar 2 0 0
10.  Jammu & Kashmir 14 12 12 34. Dadra & Nagar Haveli 1 0 0
11.  Jharkhand 22 (] 11 35. Daman & Diu 2 0 0
12. Karnataka 27 15 21 36. Lakshadweep 1 0 0
13. Kerala 14 4 5 37. Pondicherry 1 0 0
14. Madhya Pradesh 45 41 40 Total 580 . 242 256
Statement-ll
Number.of works completed and in progress during 2002-03
and 2003-04 (upto October 2003) under the SGRY
Number of Works (In Nos)
S.Ne.  States/UTs 2002-03 2003-04°
Completed In Progress Completed In Progress
1 2 3 4 5 6
1. Andhra Pradesh 88119 20458 31850 50780
2. Arunachal Pradesh 2411 128 30 131
3. Assam 40517 23478 11697 26961
4, Bihar 68876 44557 22447 43878
S. Chhattisgarh 37215 6306 13944 10038
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1 2 3 4 5 6

6. Goa 27 34 9 74
7. Gujarat 20884 9125 17734 14587
8. Haryana 29933 548 4165 4158
9. Himachal Pradesh 8761 6214 7887 8207
10. Jammu & Kashmir 17419 633 2010 4693
1. Jharkhand 39153 26085 6394 22830
12. Kamataka 126445 17912 42301 60482
13. Kerala 12999 17956 5214 16901

14. Madhya Pradesh 161574 30594 58250 43980
15. Maharashtra 72068 44784 21638 60353
16. Manipur 4278 1389 167 432
17. Meghalaya 2952 1009 29 19
18. Mizoram 5277 546 905 202
19. Nagaland 474 190 NR NR
20. Orissa 96868 17825 21818 21373
21. Punjab 17227 4122 §710 8577
22. Rajasthan 57073 12535 32647 27439
23. Sikkim 778 463 NR NR
24. Tamil Nadu 79225 5432 53031 47670
25. Tripura 13921 2111 6192 2481

26. Uttaranchal 4654 6134 NR NR
27. Uttar Pradesh 253913 86686 58259 65449
28. West Bengal 154857 54705 449869 52870
29. Andaman & Nicobar Islands NR NR 1 21

30. Dadra & Nagar Haveli NR NR NR NR

31. Daman & Diu NR NR NR NR

32. Lakshadweep NR 7 NR NR

33. Pondicherry 198 61 82 83

All india 1416096 444026 469388 594679 o

*Upto October 2003
NR : Not Reported



63 Written Answers

Allotment 6! Government Accommodation
to Kendriya Bhandar

1043. SHRI SHEESH RAM SINGH RAVI :
SHRI ARUN KUMAR :

Will the Minister of URBAN DEVELOPMENT
AND POVERTY ALLEVIATION be pleased to state:

(a) whether the Kendriya Bhandar has been
allotted government accommodation at ‘Rs. 1/- per month
because of its being a Welfare Project for the Central
Government Employees but many of the accommodation
have been allotted by it to its employees in full or part for
residential purposes;

(b) if so, the details of the premises allotted by
the Kendriya Bhandar;

(c) the action taken by the Government in this
regard;
(d) whether the Government propose to withdraw

the Government accommodation allotted to Kendriya
Bhandar especially_the accommodation allotted for running
the stationery department; and

(e) if so, the steps taken by the Governmentin this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) to (e) Information is
being collected and will be laid on the Table of the Sabha.

[Translation]
Removal of Unemployment in Rural Areas
1044. SHRI MANSINH PATEL :
SHRI HARIBHAI CHAUDHARY :
SHRI BIR SINGH MAHATO :
SHRI ABDUL RASHID SHAHEEN :

Will the Minister of RURAL DEVELOPMENT
be pleased to state: -

(a) whether the Government has formulated any
concrete schemes to solve the problems of backwardness
and unemployment in rural and backward areas of the states
especially in Gujarat, West Bengal and Jammu & Kashmir;

(b) if so, the details thereof;

(c) ©  whether any survey has been conducted in this
regard;
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(d) if so, the details thereof, and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) : (a) and
(b) The Ministry of Rural Development implement the major
rural development schemes like, the Self Employment
Schemes of Swarnjayanti Gram Swarozgar Yojana (SGSY),
the Wage Employment Scheme of Sampoorna Gramin
Rozgar Yojana (SGRY), the Housing Scheme of Indira Awaas
Yojana (IAY) and the Pradhan Mantri Gram Sadak Yojana
(PMGSY) to solve the problems of backward and
unemployment in rural and backward areas throughout the
country including Gujarat, West Bengal and Jammu & Kashmir.
In addition, the Integrated Wasteland Development
Programme (IWDP), the Drought Prone Areas Programme
(DPAP) and the Desert Development Programme (DDP) are
implemented by the Ministry for the development of rural and
backward areas.

(c) No, Sir.
(d) Question does not arise.

(e) The Schemes of the Ministry are on-going in
nature and are effectively monitored through various
mechanisms.

[English]
Gas Cracker Project in Assam

1045. SHRI M. K. SUBBA : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Chief Minister of Assam at a recent
meeting with Union Government officials pressed for Central
aid for speedy implementation of the Rs. 3700/- crore Gas
Cracker Project in Assam;

(b) if so, the precise demand made by Assam
Govemment.therein;

(c) whether the Union Government representatives
suggested any alternatives to the gas cracker project, and

(d) if so, the details thereof alongwith the Assam
Government's response and reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI CHHATTRAPAL
SINGH) : (a) to (d) Chief Minister of Assam and official of
Gowvt. of Assam have been meeting the Central Ministers/
Government officials to press for speedy implementation of
the Assam Gas Cracker Project. Since a considerable amount
of subsidy is involved in making the project viable, it has
been suggested that in today's environment, the State
Government may also consider identifying alternative
proposals.
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Overburden Removai-cum-coal
Production of Aluminium
Raising in Murulidih Colilery
1048. SHRI ANANTA NAYAK : Will the Minister of

1046. SHRI BASU DEB ACHARIA : Wiil the Minister
of COAL be pleased to state:

(a) whether the overburden removal-cum-coal
raising is going on in Murulidih colliery by engaging
contractors; and

(b) if 0, the number of contractors and the number
of persons engaged in the process?

THE MINISTER OF STATE IN THE MINISTRY OF COAL
(SHRI PRAHLAD SINGH PATEL) : (a) As informed by coal
company hiring of Heavy Earth Moving Machinery (HEMM)
is going on for removal and transportation of overburden
and coal at Murilidih.

(b) As informed by coal company hiring of Heavy
Earth Moving Machinery (HEMM) at Murilidih has been done
through one contractor who has deployed 25 workers.

Overcharging by KB

1047. SHRI AMAR ROY PRADHAN : Will the
DEPUTY PRIME MINISTER be pleased to state:

(a) whether the Government is aware that
Kendriya Bhandar is charging much more rates for various
items than at which these are being sold in open market orin
other cooperative stores;

(b) if so, the reasons therefor;

(c) the number of such complaints received by
Kendriya Bhandar during 1.10.2002 and 30.11.2003 and the
action taken on each of such complaint alongwith the time
taken to reply back to complainant about the action taken;

(d) whether attention has also been drawn to a
newsitem published in "Rashtriya Sahara® of 10.11.2003
under the caption-"Kendriya Bhandar Mein Saman Aam
Bazaar Se Mehanga"“;

(e) if so, the facts with details thereof; and

()] the action taken or proposed to be taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI HARIN PATHAK) : (a) to (f) The information will be laid
on theTable of the House.

MINES be pieased to state:

(a) the production and stock of Aluminium during
2002-03 so far;

(b) whether the stock of Aluminium is likely to be
increased during the current financial year;

(c) if 8o, the detalis thereof; and

(d) the steps taken to ensure the proper utilization
of the surplus Aluminium in the country?

THE MINISTER OF STATE OF THE MINISTRY OF MINES
(SHRI RAMESH BAIS) : (a) to (c) As per the information
received from primary producers of aluminium, the total
production of aluminium during the year 2002-03 was
6,89,041 MT and stock as on 31.3.2003 was 15,023 MT.
Except Madras Aluminium Company Limited (MALCO) which
has reported likelihood of marginal increase in the stock, all
other primary producers do not anticipate increase in their
stocks during current financial year.

(d) Aluminium Sector is decontrolied and the
aluminium and its products have been placed under Open
General Licence (OGL) category, and, hence freely tradable.

Study on Developing Basic Urban infrastructure

1049. SHRI MOHAN RAWALE : Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION be

pleased to state:
(a) whether the Union Government has taken

notice of study undertaken by Investment Credit and Rating
Agency on developing basic urban infrastructure by 2020:

(b) if so, the detaiis thereof;
(c) the reaction of the Union Govemment thereon,

(d) whether the Union Government has formulated
any strategy to invite private participation in developing basic
urban facilities;

(e) if so, the details thereof; and

U] if not, the altemative financial sources to be
provided for development?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) to (c) The Government
is not aware of any study undertaken by Investment Credit
and Rating Agency on developing basic urban infrastructure
by 2020.

(d) to (f) Central Government has formulated guidelines
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for sector reforms and successful public-private partnerships
in urban water and sanitation services ‘in consultation with
State Governments. The guidelines, inter-alia, include policy
framework, implementation arrangements, creating enabling
conditions for sustained reform and Private Sector
Participation (PSP), selecting nature of PSP transactions and
managing public-private partnerships.

As urban development is State subject, it is for State
Governments and Urban Local Bodies to adopt guidelines
as per their requirements.

CBI Raids on Officials/Politicians

1050. SHRI T. GOVINDAN : Will the DEPUTY PRIME
MINISTER be pleased to state :

(a) whether the CBI have conducted raids on
officials/politicians during the last three years;

(b) it so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI HARIN PATHAK) : (a) to (c) Information is being
collected and it will be laid on the Table of the House.

Fertilizers and Chemicals Travancore Ltd. (FACT)

1051. SHRI K. MURALEEDHARAN : Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is fact that number of employees
loosing their jobs in fertilizers and Chemicals Travancore Ltd.
(FACT), a Central PSU in Kerala;

(b) if so, the details thereof;

(c) whether the Union Govemment have taken any
measures for the protection of employees working in FACT,
Cochin; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI CHHATTRAPAL
SINGH) : (a) and (b) No, Sir. However, as the company is
continuously making losses, it has to resort to cost cutting
measures for sustaining its operations. These measures
include rationalisation of manpower by offering Voluntary
Retirement Scheme (VRS) to surplus employees. Further,
the operations of ammonia-urea plant of Cochin Division of
FACT have become economically unviable necessitating
suspension of its operations. Hence, the company have filed
an application with Government of India for layoff of surplus
workmen of this plant.
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(c) and (d) The course of action being adopted by the
management of the company for rationalising the manpower
is strictly in accordance with Government policies.

Decline in Conviction Rate

1052. SHRI SULTAN SALAHUDDIN OWAISI : Will the
DEPUTY PRIME MINISTER be pleased to state:

(a) whether it is a fact that conviction rate in the
country has declined as reported in the Times of India dated
13.9.2003 under the caption "Government data shows dip in
conviction rate".

(b) if so, the details thereof;

(c) the name of the States where conviction rate
has decreased; and

(d) the steps taken or instructions given by the
Union Government to States in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) and (b) As per the
information compiled by National Crime Records Buieau.
the conviction rate of total cognizable crime under IPC dunng
the years 1999, 2000 and 2001 was 39.6. 41.8 and 40.8
respectively. The conviction rate showed a decline in the year
2001 as compared to the year 2000. The details of the
conviction rate of total cognizable crime under IPC during
the year 1999 to 2001 are given at enclosed statement.

(c) and (d) The conviction rate showed a declining
trend from the year 1999 to year 2001 in the States of Assam
and Gujarat. The conviction rate showed a decline in the
year 2001 as compared to the year 2000 in the States of
Haryana, Himachal Pradesh, Kamataka, Madhya Pradesh,
Orissa, Punjab, Tamil Nadu, Uttar Pradesh, West Bengal and
the Union Territories of Chandigarh, Dadra & Nagar Haveli,
Daman & Diu and Pondicherry. The Government have
introduced the Criminal Law (Amendment) Bill, 2003 in the
Rajya Sabha on 22nd August, 2003 which inter-alia proposes
to insert a new section 164A in the code of Criminal
Procedure, 1973 with a view to preventing the evil of
witnesses tuming hostile.

Statement

Conviction Rate of Total IPC Crimes during 1999-2001

Sl.No. State/UT 1999 2000 2001
1 2 3 4 5
1. Andhra Pradesh 35.9 32.6 37.8

2. Arunachal Pradesh 45.6 50.7 56.1
3. Assam 28.9 21.1 19.7
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1
2 3 ‘ 5 Registration of Cases
4. Bihar X
191 199 231 1053. SHRI MANIKRAO HODLYA GAVIT : Will the
5. Chhattisgarh NA NA 55.3 DEPUTY PRIME MINISTER be pleased to state :
6.  Goa 213 176 188 (a)  whether Delhi Police issued circular/instruction
7. Gujarat 33.0 28.6 24.7 that no case can be registered without enquiry from Crime
Against Women Cell in Dowry case;
8. Haryana 30.0 32.4 318
9. Himachal Pradesh 280 202  21.8 (®)  Hso, the details thereof;
10.  Jammu & Kashmir 4“4 36 410 () the number of cases registered in Delhi since
1999, District-wise and year-wise with or without enquiry from
11. Jharkhand NA NA 27.1 Crime Against Women Cel;
12. Kamataka . . X ;
279 319 2.8 (d) the reasons for not-conducting enquiry by the
13. Kerala 38.2 47.9 50.0 Crime Against Women Cell in these cases; and
14.  Madhya Pradesh 47.2 542 471 (e)  the number of dowry cases registered after
15.  Maharashtra 15.7 126 131 seven years of marriage since 19997
16. Manipur 27.3 30.8 59.6 THE MINISTER OF STATE IN THE MINISTRY OF HOME
17. Meghalaya 43.1 29.6 30.2 AFFAIRS (SHRI I. D. SWAMI) : (a) No, Sir.
18.  Mizoram 936 775 849 (b)  Does not arise.
19. Nagaland 90.3 76.0 81.2 (c) The requisite information is given in the
20. Orissa 150 165 142 enclosed statement.
21.  Punjab 40.4 46.1 39.6 (d) The setting up of Crime Against. Women Cellis
. does not dilute the responsibility of the local Police to initiate
22.  Rajasthan 51.2 512 835 action as and when the victim approaches them for
23.  Sikkim 62.1 452 582 assistance.
24.  Tamil Nadu 65.4 64.2 62.8 (e) Delhi Police have during the period from 1999
25, Tripura 23.2 15.0 18.6 to 30th November, 2003 registered 799 dowry related cases.
26.  Uttaranchal NA NA 52.9 Statement
27. Uttar Pradesh 50.4 55.0 54.9 District 1999 2000 2001 2002 2003
(upto
28. West Bengal 16.3 22.6 17.4 30/11/03)
Total (States A . .
otal ( ) 39.9 411 403 s7 100 o7 87 53
29. Andaman & 28.8 27.6 51.1
Nicobar Islands North-West 226 181 208 287 252
30. Chandigarh 57.6 563  45.7 Central 64 49 75 70 51
31.  Dadra & Nagar Haveli 30.2 456 221 New Deihi ® 8 17 14 24
32. Daman & Diu 259 26.7 235 North-East 91 89 122 168 129
33. Delhi 324 48.7 50.4 East 104 109 187 145 114
34. Lakshadweep 143 0.0 25.0 South 127 162 180 235 212
35. Pondicherry 86.0 91.9 85.8 South-West 150 164 168 195 125
Total (UTs) 383 502 528 West 281 294 312 239 189
Total (Al-india) 396 418 408 Total 1119 1156 1356 1440 1149
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[Translation] (c) The performance of the SSI sector in terms of

Shifting of indian School of Mines

1054. SHRI LAXMAN GILUWA : Will the Minister of
MINES be pleased to state :

(a) whether most of the Mines belt are located in
Singhbhum whereas the Indian School of Mines is located
in Dhanbad;

(b) if so, whether the Government propose to shift
the said school at Navamandi in Singhibhum; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MINES
(SHRI RAMESH BALIS) : (a) Yes, Sir. Some of the mineral belts
are located in the Singhbhum district of Jharkhand.

(b) There is no proposal at present for shifting the
Indian School of Mines, Dhanbad to any other place. There
are large number of mines in and around Dhanbad too.

(c) Does not arise.
[English]
Third Census of SSi's

1055. SHRI VARKALA RADHAKRISHNAN : Will the
Minister of SMALL SCALE INDUSTRIES be pleased to state:

(a) the details of the Third Census of Small Scale
Indusiry Sector of the country;

(b) whether the Union Government has made
evaluation of the performance of the SS| Sector in the country;
and

(c) if so, the details fhereof?

THE MINISTER OF STATE IN THE MINISTRY OF SMALL
SCALE INDUSTRIES AND MINISTER OF STATE IN THE
DEPARTMENT OF DEVELOPMENT OF NORTH-EASTERN
REGION (SHRI TAPAN SIKDAR) : (a) The Third Census of
Small Scale Industry (SSI) Sector was conducted all over the
country between November, 2002 to April, 2003. In this
Census, all the registered SSI units were covered on complete
enumeration basis and the unregistered SS| sector was
covered through a sample survey. The Quick Results of the
Census were released in August, 2003. As per the Quick
Results, out of a total of about 23 of lakh units registered till
31.3.2001, 62.35% units were found working. The average
employment, Gross Output and Fixed Investment per
registered SSI| unit were 4.6 people, Rs. 15.23 lakhs and
Rs. 7.11 lakhs, respectively. The average employment in the
Unregistered Sector was 2.11 people.

(b} Yes, Sir.

growth rate during the last five years is as under :-

Year 1998- 1998- 2000- 2001- 2002-
99 00 01 02 03
Growth 7.70 8.16 823  6.08 7.68

Rate %

Sharing of intelligence with Nepal Police

1056. DR. MANDA JAGANNATH : Will the DEPUTY
PRIME MINISTER be pleased to state :

(a) whether Delhi Police and Nepal Police have
agreed to share intelligence on crime and criminal with
Central Bureau of Investigation;

(b) if so, the types of crimes on which intelligence
is likely to be shared by these organizations; and

(c) the time by which this agreement come into
effect?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) to (c) In the Third Meeting of
interpol Officers of India and Nepal held in July, 2003, it was
agreed by the two sides to share intelligence on crime and
criminals in matters of mutual concern including drug
trafficking, human trafficking, movement of criminals and anti-
social elements, stolen vehicles and the vehicles involved in
criminal activities.

There was no separate agreement between Delhi
Police and Nepal Police.

Construction of Mini Township by DMRC

1057. SHRIMATI RENUKA CHOWDHURY : Will the
Minister of URBAN DEVELOPMENT AND POVERTY
ALLEVIATION be pleased to state :

(a)  whether the Delhi Metro Rail Corporation has
a plan to construct a mini township right next to the up-coming
Delhi University Station, with about a thousand flats:

(b) it so, the details, cost and the main objectives
of the projected township; and

(c) the steps taken so far in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) and (b) With a view to
raising resources for ‘the Delhi Mass Rapid Transit System
Project, Phase-! in accordance with the approved funding
plan therefor, the Delhi Metro Rail Corporation Ltd. (DMRC)
has invited bids for a housing scheme for about 1000 flats,
near Dethi University Station, through private developer(s)
to be selected on the basis of competitive bidding.
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DMRC is not deveioping the housing scheme itsel!.
The cost of the scheme cannot be stated at this stage, as &t
will depend on the bids received.

(c) An advertisement for this purpose has been
planced by the DMRC in prominent newspapers on
20.11.2003, inviting developers, who met the prescribed
criteria, to participate in the competitive bidding process.

Review of investigation and
Prosecution System

1058. SHRI GUNIPATI RAMAIAH :
SHRI GANTA SREENIVASA RAO :

Will the DEPUTY PRIME MINISTER be pleased
o state :

(m) whether the Government is considering review
of the present investigation and prosecution system in view
of recent criminal trial in Andhra Pradesh and Gujarat; and

(b) if 80, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) and (b) To prevent the evil
of witness turning hostile, a Bill namely, the Criminal Law
(Amendment) Bill, 2003 was introduced in the Rajya Sabha
on 22nd August, 2003 which inter alia proposed to amend
Sections 161, 162 and to insert new sections 184A and 344
of the Code of Criminal Procedure, 1973. The proposed
amendments, require that the statements of all persons which
appear 10 be material and essential for proper investigation
of the case relating to offences punishable with death or
imprisonment for seven years or more shall be recorded on
oath by Magistrate who will also satisfy himself that such
person is making the statement voluntarily and not under
any inducement, threat or promise. Also it has been proposed
to have a provision for summary trial for perjury and snhance
the punishment for perjury after the summary trial.

The Bill has been referred to Parliamentary Standing
Committee on Home Affairs for examination.

Coel Mining by Stats Public
Sector Undertakings

1059. SHRI GANTA SREENIVASA RAO : Wil the
Minister of COAL be pleased to state :

(a) whether the Union Govemment has decided
to aliow State Public Sector Undertakings to take up coal
mining their state boundaries and sell it in the open market
anywhere;
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(®) if 0, whether the States having no substantial
coal reserves can actually set up their own coal reserves
producing entities and start aperation in coal rich states such
as Andhra Pradesh; and

(c) if 80, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COAL
(SHRI PRAHLAD SINGH PATEL) : (a) to (c) In 1979 the Union
Government took a decision that State Government
Undertakings can carryout coal mining operations of non-
coking coal in opencast mines in isolated small pockets. This
policy was further liberalised in 2001 by allowing the State
Govemment Undertakings to mine coal without the existing
restriction of working the non-coking reserve by opencast
method in isolated small pockets alone. Coal mining
operations can be carried out by a State Government
Undertaking authorised to do coal mining under its
Memorandum and Articles of Association, any where in the
country and the coal so extracted can be sold in the open
market.

ISI Activities

10680. SHRIA.F. GOLAM OSMANI : Will the DEPUTY
PRIME MINISTER be pleased to state :

(a) whether it is a fact that many youth from
bordering States particularly from Gujarat have been enticed
by the ISI to cross over to Pakistan and joined militant

organisations for training;

(b) it so, the estimated number of such youths
identified;

(c) whether some of those have already compieted
training and joined militant organizations operating in the
various States;

(d) if so, the number of such persons, killed or
captured, in anti-insurgency operations; and

(o) the reasons behind this illegal traffic and the
steps taken by the Government to check such activities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI CHINMAYANAND SWAMI ) : (a) to (e) As per
available reports, some youths in the state of Jammu &
Kashmir are taken to Pakistan by Pak based terrorist outfits
for training and re-induction into India as a part of Pakistan's
policy of cross-border terrorism. These have also been some
reports that some Muslim youths from Gujarat riave been
taken 10 Pakistan via Bangaladesh for training.

In order to deal with the situation, the Government has

pursued a multipronged approach which interalia, includes
strengthening the border management to check infiltration
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and exfiltration, galvanizing the intelligence machinery and
undertaking well coordinated intelligence based anti-terrorist
operations. Further, as a result of the coordinated action by
the Central and State intelligence and security agencies, a
number of Pak backed terrorist /espionage modules have
been detected/neutralized in various parts of the country.

Adventure Activity
1061. SHRI A. BRAHMANAIAH :
PROF. UMMAREDDY VENKATESWARLU :

Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state :

(a) whether Government has devised any youth
Adventure Activity related to cross-river swimming in the
country including for rural youth;

(b) if so, the details thereof;

(c) whether separate funds will be allocated for
this activity;

(d) if so, the details of funds given during 2002-
2003, so far;

(e) whether any places in Andhra Pradesh have
been selected for this activity; and

4] if so, the details thereof?

THE MINISTER OF STATE INTHE MINISTRY OF YOUTH
AFFAIRS AND SPORTS (SHRI VIJAY GOEL) : (a) No, Sir.

(b) to (f) Do not arise.
[Translation]
Recruitment in ITBP on Compassionate Ground

1062. SHRIRAMSHETH THAKUR : Will the DEPUTY
PRIME MINISTER be pleased to state :

(a) whether candidates are called in recruitment
camps of the Indo-Tibetan Borter Police Force for recruitment
on compassionate grounds;

(b) if so, the details thereof alognwith the number
of such candidates called during 2002;

(c) whether the candidates selected in the camp
held on 11/11/2002 in pursuance to memorandum number -
1-14013/1/2002-personnel 2-13449-531 dated 18/10/2002
were later on declared disqualified on the grounds of over
age despite conducting recruitment exam and medical test,

(d) if so, the reasons therefor,
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(e) - whether the Government propose to conduct
investigations in the said matter;

(4] the steps taken by the Government to
safeguard the future of such candidates; and

(9) the time by which the said candidates are likely
to be recruited? .

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI |I. D. SWAMI) : (a) Yes, Sir. The candidates
who are eligible for compassionate appointment under the
Government instructions are called for assessment by a Board
in special recruitment camps organized by Indo-Tibetan
Border Police (ITBP).

(b) During the year 2002, total 82 such candidates
were called in the special recruitment camp, out of whom 71
reported.

(c) and (d) Final selection is not made in the camp. The
recommendations of the Board are considered and final
selection is made after the approval of the Compentent
Authority. The issue of age relaxation is decided by the
Competent Authority having regard to ardubus working
conditions in ITBP and other relevant facts. In the instant
case of recruitment, no relaxation was granted by the
Competent Authority.

(e) There appears to be no need for conducting
any investigation in this case.

U] Families/NOKSs of the deceased personnel are
granted substantial financial assistance in the form of Ex-
Gratia/Family Pension/DCRG/Leave Encashment etc.

(9) Candidates who do not fulfil essential eligibility
criteria for appointment in ITBP, cannot be considered for the
recruitment.

SC/ST/OBC Personnel Working in Ministry

1063. SHRI BAL KRISHNA CHAUHAN : Will the
Minister of RURAL DEVELOPMENT be pleased to refer to
the reply given to Unstarred Queston No. 1254 on 29.7.2003
and state:

(a) whether the requisite information has since
been collected;

(b) if so, the details thereof; and

(c) if not, the time by which it is likely to be
collected?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M.K. PATIL) : (a) Yes
Sir, the information has since been collected.

(b) The details are placed below at enclosed
statement.

(c) Does not arise.
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Statement
S.No. Grade No. of Number of belonging to OBC,
working in the Grade SC and ST ciasses out of the total number
of employees, Grade-wise

0OBC SC ST
Department of Rural Development
1 Grade A 51 00 06 03
2 Grade B 138 02 21 07
3 Grade C 187 09 27 06
4 Grade D 94 05 26 04
Department of Land Resources
5 Grade A 20 00 01 01
6 Grade B 29 02 03 00
7 Grade C 30 01 05 00
8 Grade D 19 02 07 01
Department of Drinking Water Supply
9 Grade A 18 00 02 00
10 Grade B 21 00 03 00
1 Grade C 24 01 04 02
12 Grade D 11 01 01 (]
National Institute of Rural Development (NIRD)
13 Grade A 78 02 10 03
14 Grade B 68 02 o8 02
15 Grade C 172 37 24 03
16 Grade D 131 23 67 07
Council for Advancement of People's Action and Rural Technology
17 Grade A 28 02 05 01
18 Grade B 51 04 06 02
19 Grade C 49 07 09 02
20 Grade D 33 11 05 05
Notes :

1. Reservation of OBC came into effect from 08.09.1963

2. Information relating to SC/ST/OBC is as indicated in the service book
3. Officers against most of the Group A posts are posted by the respective cadre controlling authorities of different All india Services

and other Group A Services.

Leakage of Question Papers

1064. SHRI SHIVAJI VITHALRAO KAMBLE : Will
the DEPUTY PRIME MINISTER be pleased to state :

(a) whether the Government is aware that leaked
question papers of exams like CAT and of the State level
examinations like Maharashtra Public Sector Commission
(M.P.S.C.) are being sold openly; and

(b) it so, the action being taken/scheme being
formulated by the Government to curb such practices?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI HARIN PATHAK) : (a) and (b) The leakage of question
papers of Common Admission Test (CAT), is being
investigated by the Central Bureau of Investigation (CBI).
Since the CAT conducted by the Indian Institutes of
Management (IIMs) is a prestigious examination and leakage
of paper that has taken place is a serious issue, the
Government of India has set up a One-man high level
Committee on 24.11.2003 under the Chairmanship of Shri
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V.K. Shunglu, Ex-C & AG to inquire into the matter. The One-
man high level Committee will examine the circumstances
which led to leakage of papers and to see whether there
was any systemic failure, fix responsibility on those persons/
Agency responsible for leakage of question paper and
examine the methodology of conduct of CAT examination
and suggest measures to avoid recurrence of such instances
in future. The State level exams like Maharashtra Public
Service Commission are within the purview of the concermned
State Public Service Commissions.

[English]
Production of Domestic Pharmaceutical Industry

1065. SHRI PRAKASH V. PATIL : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether the production of domestic
pharmaceutical industry is less than one percent of the total
World market;

(b) if so, the reasons therefore; and

(c) the measures taken by the Government to
improve the domestic share in the international
pharmaceutical business?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI CHHATTRAPAL
SINGH) : (a) to (c) In February, 2002, Government announced
the 'Pharmaceutical Policy-2002'. The main objectives of this
policy are :-

(a) Ensuring abundant availability at reasonable
prices within the country of good quality
essential pharmaceuticals of mass consum-
ption.

(b) Strengthening the indigenous capability for
cost effective quality production and exports of
pharmaceuticals by reducing barriers to trade
in the pharmaceutical sector.

(c) Strengthening the system of quality control over
drug and pharmaceutical production and
distribution to make quality an essential
attribute of the Indian pharmaceutical industry
and promoting rational use of pharmaceuticals.

(d) Encouraging R & D in the pharmaceutical sector
in a manner compatible with the country's
needs and with particular focus on diseases
endemic or relevant to India by creating an
environment coductive to channelising a higher
level of investment in to R & D in pharma-
ceuticals in India.
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(e) Creating an incentive framework for the
pharmaceutical industry, which promotes new
investment into pharmaceutical industry and
encourage the introduction of new techno-
logies and new drugs.

A Public Interest Litigation in Karnataka High Court has
resulted in an order dated 12.11.2002 which stops the
Government from implementing the price control regime of
the Pharmaceutical Policy-2002. Government has filed a
Special Leave Petition in the Supreme Court against the order
of the Karmataka High Court.

Citizenship of Chakma Refugees

1066. DR.M.V.V.S. MURTHI :
SHRI AMBAREESHA :
SHRI G. PUTTA SWAMY GOWDA :
SHRI RAM MOHAN GADDE :
Will the DEPUTY PRIME MINISTER be pleased
to state :
(a) whether the Union Government propose to

grant citizenship to some refugees particularly Chakma from
Bangladesh;

(b) if so, the details in this regard;
(c) the reasons therefor;

(d) whether the State Governments which are
going to be affected adversely by this decision have also
been consulted in this regard;

(e) if so, the details thereof and the reaction of the
State Government thereto; and

f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) to (f) The Government is
already seized of the matter relating to grant of citizenship
rights to the Chakmas staying in Arunachal Pradesh. The
applications for grant of citizenship submitted by the Chakmas
staying in Arunachal Pradesh have not been disposed of as
yet because of non-receipt of recommendations of the State
Government of Arunachal Pradesh in terms of rules made
under Citizenship Act 1955.

Misuse of PSUS by Concerned Ministries

1067. SHRI N. JANARDHANA REDDY :
DR.M.V.V. S. MURTHI :
SHRIC.N. SINGH :
SHRIMAT! NIVEDITA MANE :
SHRI SADASHIVRAO DADOBA MANDLIK :
SHRI RAM MOHAN GADDE :
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SHRI NARESH PUGLIA :

SHRI ASHOK N. MOHOL :

SHRI PRIYA RANJAN DASMUNS! :
SHRI PAWAN KUMAR BANSAL :
SHRI ANIL BASU :

DR. SUSHIL KUMAR INDORA :
SHRI BASU DEB ACHARIA :

SHRI RAMJI LAL SUMAN :

SHRI AJOY CHAKRABORTY :
SHRI PRABODH PANDA :

Will the DEPUTY PRIME MINISTER be pleased
to state :

(a) whether Central Vigllance Commissioner met
Prime Minister recently and complained about misusing of
some Public Sector Undertakings by concemed Ministries
as reported in various leading newspapers;

(b) if so, the facts of the matter and actiontaken by
the Government thereon;

(c) whether public Enterprises Selection Board
Chairman also wrote to the Government in this regard;

(d) if so, the details thereof;

(e) whether the Government has laid down any
guidelines to check such misuse;

f if so, the details thereof; and

(9) the steps being taken by the Government to
curb this practice?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI HARIN PATHAK) : (a) and (b) As per information
provided by Cabinet Secretariat the Central Vigilance
Commissioner (CVC) had called on the Prime Minister on
16th October, 2003. During the meeting, the CVC gave a
briefing in respect of various initiatives of the Commission
during the past one year and aiso dwelt upon the need to
remove the misplaced fear of vigilance in the minds of senior
public sector executives which often leads to hesitation on
their part in reaching decisions. The CVC delineated various
measures which could be taken to build to both autonomy
and accountability in the functioning of the Public Sector
Undertakings. At no point, did the CVC mention any names
or make any allegation in respect of any Central Minister.

(c) and (d) No, Sir. Does not arise.

(e) to (g) There is an inbuilt vigilance mechanism in
each Ministry/Department and Public Sector Undertakings.
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The vigiiance set ups are headed by Chiet Vigitance Officers
who are appointed in consultation with CVC.

[Transiation)
CBI Enquiry Against IASAPS Officers
1068. SHRI RAJ NARAIN PASSI :
SHRI G. J. JAVIYA :

Will the DEPUTY PRIME MINISTER be pleased
to state :

(a) the officers of the indian Administrative Service,
Indian Police Service against whom cases have been
registered by the CBI or other central investigative agencies
in the last four years, year-wise, office-wise;

(b) the number of States from which the Union
Govermnment have received names of the |AS and IPS Officers
involved in corruption and other charges alongwith the details
of the action taken in this regard by the Union Government
thereon;

(c) whether there has been a rise in the incidence
of corruption amongst IAS Officers;

(d) if so, the details thereof;

(e) the number of guilty officials indicating IAS/IPS
removed or dismissed after CVC/CBI reports;

" the number of officers not yet removed and the
reasons therefor; and

(9) the action taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHR!I HARIN PATHAK) : (a) The avaiiable information is as
foliows :-

Year No. of IAS officers No. of IPS officers
2000 17 5
2001 17 3
2002 3 2
2003 7 nil

(b) The State Governments are required to refer to
the Central Government only those cases. where it is
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proposed to impose one of the major penalties of dismissal/
removal/compulsory retirement or impose a penalty of cut in
pension on a Member of the Service or where sanction for
prosecution under the Prevention of Corruption Act, 1988
against a Member of the Service, is required. During the last
four years (2000-2003), such proposals were received from
16 States. Except in eleven cases, action has been taken
and decision communicated to the concerned State
Governments.

(c) and (d) No general statement can be made in this
regard as is evident from the reply to part (a) of the Question.

(e)  Nil.

(f) and (g) Four. The State Governments are required to

submit the proposals under the provisions of the AIS (D & A)
Rules, 1969.

[English]
lllegal immigration by Eminent Personalities

1069. SHRI V. VETRISELVAN : Will the DEPUTY
PRIME MINISTER be pleased to state :

(a) whether the Government is aware that large
number of agencies and famous personalities are involved
in illegal immigration from India;

(b) if so, the details thereof; and

(c) the action being taken against such agencies
or personalities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI CHINMAYANAND SWAMI) : (a) and (b) It
has been reported that a Pop Singer from Punjab and
Classical Dancer from Gujarat are involved in illegal
immigration from India.

(c) The respective State Governments concemed
are investigating these cases.

Employment Assurance Scheme

1070. SHRI RUPCHAND MURMU : Will the Minister
of RURAL DEVELOPMENT be pleased to state :

(a) the funds allocated/released to achieve targets
under EAS during the Tenth Five Year Plan, year-wise and
State-wise;

(b) whether the funds released so far are adequate
to achieve the targets;

(c) if 80, the details thereof;

(d) the steps taken or proposed to be taken by the
Government in this regard; and
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(e) the number of beneficiaries under the scheme
as on date, State-wise?

THE MINISTER OF STATE INTHE MINISTRY OF RURAL
DEVELOPMENT (SHRI KRISHNAMRAJU) : (a) The
Employment Assurance Scheme (EAS) was implemented till
the end of Ninth Five Year Plan. This Scheme is not being
implemented during the Tenth Five Year Plan.

(b) to (e) Do not arise.
[Translation]
Trial of DDA Officers

1071. SHRI RAMJI LAL SUMAN :

SHRI NAWAL KISHORE RAI :

Will the Minister of URBAN DEVELOPMENT
AND POVERTY ALLEVIATION be pleased to state :

(a) whether the Central Bureau of Investigation
has sought permission to lodge a case for trial in the Court of
Law against certain officers of Delhi Development Authority;

(b) if so, the details thereof; and

(c) the irregularities detected by the CBI and the
time taken to investigate these cases?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) and (b) Yes, Sir. CBI
has sought prosecution sanction vide their letter date
6.10.2003 against Shri Subhash Sharma, Ex. Vice Chairman,
DDA, Shri Jagdish Chander, Ex. Director (Land), DDA, and
Shri Ashok Kapoor, Ex. Sr. PS, DDA in the following two cases,
registered by CBI:

(i) RC. AC. 1/03-A-0025 datedA 26.3.2003-
prosecution sanction has been sought against
all the three officers mentioned above.

(ii) RC-DAI-2003-A-0025 dated 03.04.2003 -
prosceution has been sought in respect of Shri
Subhash Sharma, Ex. VC, DDA.

(c) Investigation by CBI in RC. AC. 1/03-A-0001
has revealed that Shri Subhash Sharma and Shri Jagdish
Chander entered into criminal conspiracy showing undue
favour to Modem Public School Educational Society in the
matter of canceliation of unutilized land of about four acres,
in favour of the same society. In RC-DAI-2003-A-0025 dated
03.04.2003, investigation have revealed that Shri Subhash
Sharma entered into criminal conspiracy with APY Hoteliers
and Developers with the object of rendering undue favour to
them, in lieu of illegal monetary consideration.
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The said cases were registered in March-April 2003
and the investigation reports were submitted by CBI in
October, 2003.

[English]
Modern Light Weight Coaches for Metros

1072. SHRI K. YERRANNAIDU : Will the Minister of
URBAN DEVELOPMENT AND POVERTY ALLEVIATION be
pleased to state :

- (a) whether the modern light weight coaches for
metros are being indigenously built;

(b) if 8o, the details of places where such coaches
are being built and the collaborations engaged in this work;
and

(c) the time by which the country is likely to be
self-sufficient in the field?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) and (b) Dethi Metro
Rail Corporation Ltd. has awarded a contract for "Design,
manufacture, supply, testing and commissioning of 240
coaches” for the Dethi Mass Rapid Transit System (MRTS)
Project, Phase |, to a consortium named, MRM, comprising
Mitsubishi Corporation, Japan (Leader); Rotem Company,
South Korea and Mitsubishi Electrical Corporation, Japan.
The contract includes manufacture of 180 moderm, light-
weight coaches in India, with progressive indigenisation,
through technology transfer. MRM has engaged Bharat Earth
Movers Ltd., a public sector undertaking under the Ministry
of Defence, for assembly/manufacture of these indigenous
coaches. For some production by the latter has started.
Aytometer Alliance Limited, Noida; Amco Power Ltd.,
Bangalore and K-Lite, Chennai are the other Indian
campanies engaged by MRM for supplying some other types
of equipment.

(c) Though no film estimate for self-sufficiency in
the manufacture of such coaches can be given at this stage,
about fifty five per cent indigenisation by value has been
targeted in the medium term.

[Translation]
Criteria for BPL identification
1073. SHRI PUNNU LAL MOHALE :
SHRI RAJAIAH MALYALA :

Will the Minister of RURAL DEVELOPMENT
be pleased to state :
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(a) whether the Union Govemment has received
any representation from State Governments/UTs for
the poverty line;

(b) it so, the details thereof; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE INTHE MINISTRY OF RURAL
DEVELOPMENT (SHR! ANNASAHEB M. K. PATIL) : (a) and
(b) Yes, Sir. The Governments of Rajasthan and Kerala have
requested the Union Government to withdraw the ceiling fixed
for the BPL households to be identified through the BPL
Census, 2002.

(c) The Ministry of Rural Development has
advised the State Governments that the number of persons
identified through the BPL Census, 2002 may not exceed the
number of persons living below the poverty line estimated
by the Planning Commission for 1899-2000 for the rural sector
or the number of persons as per the Adjusted Share computed
by the Planning Commission, whichever is higher. An
additional 10% has also been permitted to account for the
trangient poor.

[English]
Smuggling of Drugs and Narcotics

1074. SHRI JYOTIRADITYA M. SCINDIA : Will the
DEPUTY PRIME MINISTER be pleased to state :

(a) whether the Government is aware of the fact

that the land route used to smuggle contraband drugs and
narcotics between india and Pakistan has become active

again;

(b) if so, whether it is fact that the various terrorist
organizations are financing its operations by trafficking of
narcotics;

(c) it so, the factors contributing to revival of the
smuggling route;

(d) the modus operandi being adopted by the
smugglers;

(e) the details of the arrests made in this
connection during 2001, 2002 and 2003; and

()] the steps taken by the Government to check
the smuggling?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI . D. SWAMI) : (a) Seizure data of illicit narcotic
drugs does not indicate that the land route used to smuggie
contraband drugs and narcotics between India and Pakistan
has become active again.

(b) There is no definite input to suggest that various
terrorist organizations are financing their operations by
trafficking of narcotics.

(c) Does not arise in view of (a) above.

(d) Some of the methods adopted by trans-border

smugglers to smuggle narcotic drugs through Indo-Pak
border are:

1. concealing of narcotics by Pak based traffickers
on one side of the border fencing, under cover of darkness,

and subsequent recovery of the consignment by traffickers
on the other side,

2. by carrying on person,

3. by crossing the border on foot/camel by people
inhabiting the border villages on both sides having close
ethnic links.

(e) Matters related with crime being a State subject,
no statistics regarding the details of the persons arrested in
connection with illicit trafficking in narcotics is centrally
maintained. According to information furnished by the
Narcotics Control Bureau, 32, 8 and 12 persons invoived
in trafficking of drugs of Pakistan and Afghanistan origin
were arrested in the years 2001, 2002 and 2003
respectively.

) The security agencies of the Central and State
Governments maintain a high level of altertness and they are
fully geared to check lllegal cross border activities.

Expansion of NALCO
1075. SHRIC. N. SINGH :
SHRI PARSURAM MAJHI :
SHRI SADASHIVRAO DADOBA MANDLIK :
SHRIMATI NIVEDITA MANE :

Will the Minister of MINES be pleased to
state :

(a) whether the Government has approved the
second phase of the expansion plan of the National
Aluminium Company (NALCO);

(b) if so, the details thereof alongwith the
investment involved therein;
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(c) the manner in which the money will be
generated for the purpose; and

(d) it not, the time by which the expansion plan is
likely to be finalized?

THE MINISTER OF STATE OF THE MINISTRY OF MINES
(SHRI RAMESH BAIS) : (a) to (d) NALCO has submitted a
proposal for second phase expansion of the capacities of its
Bauxite Mines from 48,00,000 TPY to 63,00,000 TPY, Alumina
Refinery from 15,75,000 TPY to 21,00,000 TPY, Aluminium
Smeiter from 3,45,000 TPY to 4,60,000 TPY and Captive
Power Plant from 8 X 120 MW to 10 X 120 MW at a total
investment of Rs. 4091.51 crores (to be financed through
internal resources and commercial borrowings). The proposal
is under the examination of the Government.

[Translation]
Closure of Khetri Copper Mines

1076. DR. JASWANT SINGH YADAV : Will the Minister
of MINES be pleased to state :

(a) whether the Government has ordered closure
of the Khetri Copper Mines in Rajasthan;

(b) if 80, whether any steps has been taken by the

Govemment to give empioyment to employees working in
these mines;

(c) if 0, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
MINES (SHRI RAMESH BAIS) : (a) Ministry of Labour have
granted permission for closure of Khetri Copper Mines
under Section 25(0) of Industrial Dispute Act, 1947.

(b) Hindustan Copper Limited have taken various
steps 10 protect the interests of employees working in the
Khetri Copper Mines which inter-alia inciudes the benefits of
the Voluntary Retirement Schemes (VRS) based on the
guidelines issued by Department of Public Enterprises from
time to time. Moreover, the VRS would enable workers to get
the benefits several times higher than the closure
compensation under section 25 (O) of the aforesaid
Act.

(c) and (d) In view of (a) and (b) above, do not
arise.
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[English]

Inclusion of Labour
Societies under SGRY

1077.  SHRI CHINTAMAN WANAGA : Will the Minister
of RURAL DEVELOPMENT be pleased to state :

(a) whether the Government has received any
representation from the Government of Maharashtra to allow
the labour co-operative societies to take up the works under
Sampoorna Gramin Rojgar Yojana; and

(b) if so, the details thereof and the action taken by
the Govemnment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI KRISHNAMRAJU) : (a) No Sir.

(b) Does not arise.
Graham Staines Murder Case

1078. PROF. A. K. PREMAJAM :
SHRI SUNIL KHAN :
Wili the DEPUTY PRIME MINISTER be pleased
to state :

(a) whether it is a fact that a team consisting of
Central Ministers visited Manoharpur a couple of days after
the murder of Graham Staines and his two children;

(b) it so, whether it is also a fact that the team during
the visit publicly claimed to have found evidence of an
“International conspiracy" behind the murders;

(c) if so, whether the said evidences had been
submitted to the competent authorities for examination; and

(d) if so, the details thereof alongwith the details
from which the team drew its conclusion?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) to (d) Dr. Murli Manohar
Joshi, Minister, Human Resource Development, Shri George
Femades, Defence Minister and Shri Naveen Patnaik, the
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then Minister for Steel and Mines visited Manoharpur village
(Distt. Ksonjhar) on 27th January, 1999 soon after the murder
of Graham Staines and his two children. No evidence of an
international conspiracy behind the murder has come to

light.
Aliotment of Land

1079. SHRIBHAN SINGH BHAURA : Will the Minister
of URBAN DEVELOPMENT AND POVERTY ALLEVIATION

be pleased to state :

(a) whether the Delhi Development Authority is
allotting land to various welfare and cultural organisations in
Delhi to construct their own offices and buildings;

(b) if s0, the details of such organisations allotted
land during the last three years;

(c) the number of organisations in the waiting list
as on date; '

(d) whether the Union Government monitors the
fact that land given for the purpose are being used for the
same purpose or for some other purpose;

(e) it so, the details thereof; and

U] the action being taken by the Union Govern-
ment in case any violation is noticed?

THE MINISTER OF STATE OF THE MINISTRY OF
URBAN DEVELOPMENT AND POVERTY ALLEVIATION
(SHRI BANDARU DATTATRAYA) : (a) Yes, Sir.

(b) The details of Organisations allotted land
during the last three years are enclosed as per enclosed
statement.

(c) 15 Nos. of organizations who had applied for
allotment of land for office building in the last three years are
waiting for aliotment.

(d) to (f) Appropriate action is initiated by DDA for
violation of terms and conditions of allotment on case to case
basis as per site inspection report or misuse pointed out
otherwise.

Statement
List of Allotment of Land to Welfare and Cultural Organisations

SL.No. Aliottee Name Locality/Plot No. Area Purpose of Date of allotment

(Sector/Block/Pocket) (Sq. mtr) allotment
1 2 3 4 5 6
1. Citizenship Development Locality : Mayur Vihar 795.00 Office Building 01/03/2000

Society Scheme Plot No. : 12(97)

(Sector : /Block:/Pockst:)

2. Bonded Labour Liberation Locality : Dwarka Scheme  300.00 Office 30/01/2001

Piot No. : Off (Sector 8 :
Block:/Pocket:)
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1 2 3 4 5 6
3. Foundation for Aviation Locality : Tuglakabad 1000.00 Office 13/06/2001
and Sustainable Tourism Area Scheme Plot No. : 43
(Sector:/Block:Pocket)
4. Gujarat Coop. Milk Locality : Janak Puri 940.64 Office Building 12/09/2001
Marketing Federation Ltd. Scheme Plot No. : 24/1
(Sector :/Block:/Pocket)
5. Society for Indian Ocean Locality : Lado Sarai 1071.33 Office Building 03/08/2001
Studies Scheme Plot No. : 2
(Sector :/Block:/Pocket)
6. D.O.E.A. C C Society Locality : Dwarka Scheme 4277.88 Office Building 14/08/2001

Plot No. : 3 (Sector : 08/

Block : / Pocket)

Development Boards

1080. SHRI CHANDRAKANT KHAIRE : Will the
DEPUTY PRIME MINISTER be pleased to state :

(a) whether Planning Commission has submitted
a draft report for constitution of Development Board for
Konkan Region in the light of experience in the report of the
existing three Development Boards in Maharashtra;

(b) if so, the details thereof;
(c) the decision taken by the Government thereon;
(d) whether the Government propose to amend

the Constitution in regard to the setting up of Developmental
Boards in Maharashtra; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) to (c) No. Sir. The Planning
Commission had undertaken a performance evaluation study
on the working of the three existing Development Boards in
Maharashtra and have submitted their report to the
Government.

(d) At present, there is no proposal to amend the
Constitution to set up Development Boards in Maharashtra.

(e) Does not arise.
Development of Sports in Orissa

1081. SHRI BHARTRUHARI MAHTAB : Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased to
state :

(a) whether the Union Government has received
any proposal from the Government of Orissa for the
development of sports during the last three years;

(b) if so, the details thereof; and

(c) the assistance provided by the Union
Government to the State in this regard during the said period?

THE MINISTER OF STATE INTHE MINISTRY OF YOUTH
AFFAIRS AND SPORTS (SHRI VIJAY GOEL) : (a) Yes, Sir.

(b) and (c) Under the scheme of Grants for Creation of
Sports Infrastructure, 26 proposals have been received from
the Government of Orissa during the last 3 years. Out of this,
14 proposals have been approved with total Central
assistance of Rs. 434.84 lakhs.

Under the scheme of Promotion of Sports and Games
in Schools, during the last 3 years, only one proposal for an
amount of Rs. 17.00 lakh from Government of Orissa was
received during the year 2002-2003. The proposal was
considered and a grant of Rs. 17.00 lakh was released to
that State.

[Translation]

Watershed Development Programme
1082. KUMARI BHAVANA PUNDLIKRAO GAWALI :
SHRI RAJO SINGH :

Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(a) the number of project proposals under
Watershed Development Programmes received by the Union
Govermnment from the State Governments of Maharashtra and
Bihar during the last three years and till date, district-wise;

(b) the number of proposals sanctioned so far,
district-wise; and

(c) the time by which the remaining proposals are -
likely to be cleared?
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL
DEVELOPMENT (SHRI ANNASAHEB M. K. PATIL) : (a) to (c)
TheDepamntofLandaesouroecisimpbnnnﬁnglhm
Programmes namely, Integrated Wastelands Development
Programme (IWDP). Drought Prone Areas Programme
(DPAP) and Desert Development Programme (DDP) for
development/treatment of wastelands/degraded lands in
accordance with the guidelines for Watershed Development.

IWDP projects are prioritized in consultation with the
State Governments every year. Project proposals, which are
not sanctioned in a financial year, are considered for
prioritization during the next financial year in consuitation
with the State Governments.
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24 Projects have been sanctioned under IWDP during
the last three years tili date in Maharasthra for Satara, Nagpur,
Aurangabad, Beed, Latur, Sangli, Yavatmal Dhule, Jalgaon,
Buldhana, Wardha, Jaina, Pune, Osmanabad, Nandurbar,
Chandrapur Bhandara, Gondia, Amravati and Ratnagiri
districts. So far in Bihar 10 projects for Saran, Siwan,
Darbhanga, Purnea, Nalanda, Gaya, Kisanganj, Munger,
Vaishali and Nawada districts have been sanctioned under
IWDP during the last three years till date.

The projects under DPAP for Maharashtra and Bihar
are given in the enclosed statement. No DDP Projects are
being implemented in Maharashtra and Bihar.

Statement

No. of Watershed Projects sanctioned under DPAP in Maharashtra State

Sl. No. Districts 2000-01 2001-02 2002-03 2003-04 till date Total
1 2 3 4 5 6 7
1. Ahmednagar 85 20 20 125
2. A.Bad 15 12 12 39
3. Akola 26 52 14 92
4. Wasim 0 0 0 12 12
5. Amravati 0 18 36 18 72
6. Beed 54 12 12 78
Buldana 61 18 27 18 124
8. Chandrapur 20 6 9 6 41
9. Dhule 20 14 0 6 40
10.  Nadurbur 0 0 0 8 8
1. Garchiroli 40 L ] 0 6 52
12.  Jalgaon 20 14 35 14 83
13.  Jalna 25 4 0 4 33
14.  Latur 38 8 8 54
15.  Nagpur 0 2 5 2 9
16.  Nanded 15 8 0 8 31
17. Nasik 0 26 52 26 104
18.  Osmanabad 1 6 0 8 23
48 22 94

19.  Pune 0 24
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1 2 3 4 5 6 7

20.  Prabhani | 39 8 0 4 51

21. Hingoli : 0 0 0 4 4

22. Sangli 15 12 0 14 41

23. Satara 11 8 0 8 27

24, Sholapur 84 20 0 20 124

25. Yavatmal 25 24 36 24 109
Total 578 296 300 296 1470

No. of Watershed Projects sanctioned under DPAP in Bihar State

Sl. No. Districts 2000-01 2001-02 2002-03 2003-04 till date Total

1. Bhabua ) 10 10 10 35

2. Jamui 9 14 14 14 51

3. Madhubani 3 8 8 19

4. Nawadah 7 18 18 18 61

5. Rohtas 2 4 4 4 14

6. Sitamarhi 2 0 6 6 14
Total 28 46 60 60 194

Export of Fertilizers (c) if so, the country-wise details of the value of

1083. SHRI RADHA MOHAN SINGH : Wil the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) the names of countries to which India have
been exporting fertilizers alongwith the details thereof;

(b) whether Government of Nepakhas decided to
impon fertilizers from India through “Krishak Bharati and
Brahmputra Valley Fertilizer Corporation of india Limited";
and

fertilizers exported to various countries?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI CHHATRAPAL
SINGH) : (a) and (c) India exported fertilizers namely urea,
NPK complex, MOP and SSP to Bangladesh, Sri Lanka,
Nepal, Bahrain, UAE, Indonesia, Sharjah and Myanmar
during the last three years. The details of fertilizers exported
are as under:

Quantity exponeci ('000 MT)

Country Year Fertilizer Approximate value of exports
(Rs. Lakhs)
1 2 3 4 5
Bangladesh 2000-01 MOP 12.84 853
Nepal 2000-01 Urea 56.83 2935
2001-02 Urea 12.92 640
2002-03 Urea 18.74 1278
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1 2 3 4 5

2003-04 (upto Urea 40.01 2750

30.11.2003)

2000-01 SSP 2.21 56

2001-02 SSP 1.38 35

2002-03 SSP 5.41 186

2002-03 MOP 1.10 82
Sri Lanka 2000-01 SSP 0.20 S
UAE 2000-01 Complex (15:15:15) 0.04 4
Bahrain 2001.02 Complex (15:15:15) 0.02 2
Sharjah 2002-03 NPK complex . 0.04 7
Myanmar 2001-02 Urea 2.8 138
Indonesia 2002-03 SSP 0.3 12

(b) No, Sir. However, the Central Government has
permitted Brahmputra Valley Fertilizer Corporation of India
Limited (BVFC) and Krishak Bharati Cooperative Ltd.
(KRIBHCO) to export 15,000 MT and 35,000 MT urea
respectively to Nepalese companies/agencies/cooperative
institutions during 2003-04.

[English)]
lllegal Parking

1084. SHRI RAMJEE MANJHI : Will the DEPUTY
PRIME MINISTER be pleased to state:

(a) whether Delhi Police has taken any steps to
check the operation of illegal parking lots in Dethi particularly
illegal parking by the side of Delhi Police Head Quarters; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) and (b) Yes, Sir. The Delhi
Police is frequently checking unauthorized/illegal parking in
Delhi. The parking lot by the side of Delhi Police Headquarters
is being run by Municipal Corporation of Delhi. Delhi Police
have advised the authorities concerned in the Corporation
not to allow parking of vehicles beyond its capacity in the
parking area.

[Translation]
Outstanding Dues of NDMC

1085. KUNWAR AKHILESH SINGH
DEPUTY PRIME MINISTER be pleased to state:

(a) the names of Government Departments
against whom NDMC's dues are outstanding alongwith the
total amount due, department-wise;

: Will the

(b) whether the Union Government propose to
clear the dues of NDMC;

(c) if so, by when and if not, the reasons therfefor;
and

(d) the impact likely to be caused in the event of
non-payment of dues to NDMC?

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I. D. SWAMI) : (a) An amount of Rs.
36,46,96,776/- on account of electricity and water charges
and Rs. 2,70,62,77,178/- on account of licence fee of the
premises, including interest accrued on unpaid licence fee.
are outstanding against various Government Departments
as on 30th November, 2003. The Department-wise details ot
electricity/water charges and licence fee are given in the
enclosed statement-| and statement-ll respectively.

(b) to (d) The recovery of dues from defaulting
Departments by NDMC is a continuous process. Non-
payment of electricity/water charges may resuit in
disconnection of electricity/water supply and non-payment
of licence fee may result in eviction proceedings under the
provisions of the Public Premigses Act, 1971.

Statement-
Department-wise Arrers on Account of
Electricity/Water Charges
S.No. Organisation Total Amount
1 2, 3
1. Airport Authority of India 11562486
2. All India Institute of Medical 3523491

Sciences
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1 2 3 1 2 3
3. Archeological Survey of india 2846937 17.  Life Insurance Corporation of India 41800
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